Before the National Green Tribunal, Eastern Zone Bench, Kolkata

Original Application 75/2023/EZ

Sl no..7..?1.5.....&0...,.}5 Ankur Sharma

...Applicant

Versus

BEFORE THE NOTARY PUBLIC

AT BIDHANNAGAR
DIST.-NORTH 24 PARGANAS

West Bengal Pollution Control Board
and

others.

....Respondents

AFFIDAVIT ON BEHALF OF RESPONDENT NO.6, STATE WATER

INVESTIGATION DIRECTORATE, WITH THE ORDER OF THE HON "BLE

GREEN TRIBUNAL, EASTERN ZONE, ORDER DATED 12.07.2023

I, Shri Arindam Ghosh, son of Late Binoy Kumar Ghosh , aged about 59
years, by faith: Hindu, by occupation- Government Service, now posted as
Director, State Water Investigation Directorate (SWID),under Water
Resources Investigation & Development Department, Government of West
Bengal having its office at Nirman Bhawan (3'4Floor), Bidhannagar, Kolkata

- 700091, do hereby solemnly affirm and state as follows:-

1. I am working as Director, in the office of the State Water Investigation
Directorate, under Water Resources Investigation & Development
Department, Government of West Bengal and | have made myself
acquainted with the facts and circumstances of this case and am competent

to affirm this affidavit,
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2. That by an order dated 12.07.2023 the Hon’ble National Green

Tribunal, Eastern Zone, Kolkata, was pleased to direct the respondents to
file counter-affidavit.

3. That this affidavit is being affirmed in pursuant to the solemn order

passed by the Hon’ble Tribunal on 12.07.2023.

4. That as per the report submitted by the Geologist and Member

Secretary, District Level Groundwater Resources Development Authority

(D.L.A)), Howrah, vide Memo No. 187 dated 25.07.2023 along with the

detailed list of Industries as per the provision of the West Bengal Ground
Water Resources (Management, Control and Regulation)Act, 2005 and Rules
2006, Permit have been granted to 39 nos. of industries in Sankrail Block
and to 22 nos. of industries in Domjur Block in and around the Jalan
Industrial Complex, Sankrail Industrial Park and Poly Park in Howrah

District. The copy of the said Memo is annexed herewith and marked as
Annexure-I.

3. Moreover, the Geologist and Member Secretary, District

Groundwater Resources Development Authority (D.L.A)),
conducted an inspection on 28.07.2023 and served “Stop Functioning
Notice” along with penalty of Rs. 5000/- each, as per the provision of West

Bengal Ground Water Resources (Management, Control and Regulation)Act,
2005 and Rules 2006 to six (06)

Level

Howrah have

numbers of industries extracting
groundwater illegally without Permit within the Jalan Industrial Complex,

Domjur, and submit the report of the raid vide Memo No. 196 dated
31.07.2023 along with the copy of the “Stop Functioning Notice”,
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The copy of the said Memo is annexed herewith and marked as Annexure-

IL

6.  The inspection report of illegal extraction of groundwater have been
communicated to the District Magistrate and Chairman, District Level
Groundwater Resources Development Authority (D.L.A.), Howrah vide Note
sheet dated 02.08.2023 for taking appropriate action through the district

administration.

The copy of the said Note Sheet is annexed herewith and marked as

Annexure-III.

¢ Furthermore, another inspection was done by the Geologist and
Member Secretary, D.L.A., Howrah on 16.08.2023 and served “Stop
Functioning Notice” along with penalty of Rs. 5000/- each, as per the
provision of West Bengal Ground Water Resources (Management, Control
and Regulation) Act, 2005 and Rules 2006 to 12 nos. of industries
extracting groundwater illegally without Permit within the Jalan industrial
Complex, Domjur. The report was submitted vide Memo No. 217 dated
28.08.2023 and the same was communicated to the District Magistrate and
Chairman, District Level Groundwater Resources Development Authority
(D.L.A.), Howrah vide Note sheet dated 28.08.2023 for taking appropriate

action through the district administration.

The copy of the said Report and the corresponding Note Sheet are annexed

herewith and marked as Annexure-IV and Annexure V.

8  That in addition, the Geologist and Member Secretary, District Level
Groundwater Resources Development Authority (D.L.A.), Howrah have
issued letters to the General Manager, District Industries Centre (DIC)

Howrah vide Memo No.185 dated 19.07.2023and to the Environmental

3.1 AUG 2023

68



Engineer, Pollution Control Board, Howrah and Memo No. 186 dated
24.07.2023 regarding the list of Industries, so that further raid can be
conducted in the Jalan Industrial Complex, Sankrail Industrial Park and
Poly Park for further identification of the industries mostly involved with

illegal extraction of groundwater and taking appropriate action with the help

of District Administration.

The copies of the said Memo is annexed herewith and marked as Annexure-

VI and VII collectively.

9. That as per the directives of the Hon’ble NGT order dated 12.07.2023,
Director, SWID, have already nominated one Senior Engineer from SWID,
vide letter No. 1180/NGT/Howrah dated 25.07.2023 and being

communicated to the District Magistrate & Collector, Howrah.

The copy of the said Memo is annexed herewith and marked as Annexure-

VIIIL.

10. That as per the trend analysis of average Depth to Ground Water Level
(DTWL) data of both Pre Monsoon and Post Monsoon season from 2012 to
2023(collected by SWID) it is found that in Sankrail Block, the Depth to
Ground Water Level shows very fluctuating nature, with a rising trend in Pre

monsoon (around 17 cm/year) but not very significant changes (changes in

mm scale) in Post Monsoon.

11. That similarly in Domjur block, the trend analysis of average Depth to
Groundwater Level Data of both Pre Monsoon and Post Monsoon season
from 2012 to 2023 (collected by SWID) does not shows any significant

changes (changes in mm scale) in both the season Depth to Water Level,

The copy of the letter is annexed herewith and marked as Annexure-IX.
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With

ro
] proper implementation of the West Bengal Ground Water
esources

(Management, Control and Regulation) Act, 2005 and Rules

2006, S.W,
L.D. is trying to sensitize people for judicious use of this precious
resource,

12. That Yearly two times chemical analysis (Pre-Monsoon and Post-
Monsoon seasons) of the water samples have been done by S.W.I1.D, where
detection of Arsenic, as a toxic chemical, in groundwater samples have been
done. As per the latest chemical report no such contamination has been
reported.  Moreover Yearly chemical analysis result of S.W.I.D. does not

show any worsening with respect to total alkalinity.

13. It is therefore prayed that the Hon’ble Tribunal may pass necessary

order or further orders as it deem fit and proper in the interest of justice.

14. The statements made in paragraph 1 to 12 are based on information

derived from the record which are usually kept and maintained by the

answering respondents in the ordinary course of business and which I belief

to be true and rest thereof are my humble submission before this Hon’ble

Tribunal.

AR!NDAM Gu oSy
Prepared in my office ( Deponent }
Director
Kumar Y State Water Investigation Directorale
épm s ¢ CHAUDHURI Govt. of West Benga
S * NOTARY #
GOVT. OF INDIA
Fegd No.-6584/08
Fidhannagar Court
()ist.-North 24 Pgs.
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ANNEXURE - T

Government of West Bengal
L \J Water Resources Investigation & Development Department
™ Office of the Geologist

Geological Sub-Division No-1ID, Howrah
\ State Water Investigation Directorate
R Old Collectorate Building, 2" Floor

] ¢ ' 172, M. G. Road Howrah-71 1101

Q;D\‘g %&& Phone No.- (033) 2638 |18

Email- geolswidhowrah@gmail.com

Memo No. 187 Dated, Howrah, the: 25/07/2023

]-0

"he Director, S.W.LD.,
Nirman Bhavan,
Kolkata - 70009

Subject: Report in connection with the 0.A. 752023/ EZ (NGT),
Ankur Sharma Vs the State of West Bengal and Ors.

Ref.: Your Memo. No. 112 I/NGT/Howrah dated| 8/07/2023 received via mail dated 19/07/2023
Sir

With reference to the above noted subject, in connection with the 0.A.75/2023/EZ, Ankur
Sharma Vs The State of West Bengal and Ors, the related report is attached herewith in Ann?xure-
A for your information and necessary action. The report consists a list of industries situated in and
around the Jalan industrial Complex, Sankrail Industrial Park and Poly Park. :

Howsoever, we have also requested the District Industries Centre, Howrah and West Bengal

Pollution Control Board for the names of industries belonging to the above mentioned industrial
parks.

Thanking you.

Yours Faithfully,

%5{0# 5

Geologist
Geological Sub Divison No [ID
S.W.L.D, Howrah

Memo No: 187/1(2)

Copy forwarded for information and necessary action to:

I. The Superintending Geologist, Geological Circle, S -W.LD,, Bikash Bhavan, Kolkata — 91
2. The Segior Geologist, ical Division No. II, S.W.1.D., Burdwan '_

Geologist &
Geological Sub Divison No IID
S.W.L.D, Howrah

Dated, Howrah, the 25/07/2023
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Annexure-A
| Year of
Name of the Industry Block Name |  Mouza | JLNe. Address of Unit \issuance of  Bemarks
' | permit
South Asia Rubber & Polyester Park Ltd i, Sankrail h :
Sarpol) Sankrail Jaladhylagori 2 Jatadhulagori, Sankrail, Howr J 2000 |3Nos Permit
_;:, "(“FV\‘(‘ h"'f Holdings {P) Ltd Sankrail Santipur 4 |Santipur, Sankrail Mowrah 1 2010 [INgs Permar |
3 MS Ambuja Cements Ltd Sankrail Jatadhylagor 1 |Dhulagori, Sankrail, Howrah | 2011, 2012 |INgs. Permi |
. AP 120 Jalan Complex, Jangalpur, Howrah |
Sankrail } 2011  |INos Permat
s ~ redowr | e 1711302 | '
{Kothan Processors A
T AN | et | s [, [P Ot | s fane e
T e Sakral | angdpwr | 27 _|No Office Record [ 2015 lowos Permn |
o Vikas Castings . Sankrail Dhuliuri 2 |No Office Re_ord | 2631 7%z Perms
‘ hamun Ferrous Lig Sankrail | Jaladhulagori | 2 |laladhulagori, Sankrail, Howrah 2015 [iNo. Permit
$ Sonar Bangia Farm Resorts (P) Ltd Sankrail Jaladhulagori 2 |laladhulagori, Sankrail, Howrah 2015 _.No permit |
b Weslburger Coatings India (P] Ltd. Sankrail Sandhipur 4 |Sandhipur, Sankrail, Howrah 2016, 2017 fluos Permi
11 XCG Zgallinda Pwt uie Sankrail | Bhagabatipsr | 7 |Bhagabatipur, Sankrad, Howrah 2016 1Mo Permat
2 tadhulagori, Sankrail, Howrah o i
12 |Universal Bituminous Industries Pvt. td. | Sankrail | Jaladhulagori | 2 s 2016  [INe. Permk
1) Satyak Food & Beverage Enterprises Sankrail Jaladhulagori | 2 Jaladhulagori, W, Howrah gi; A::: Parmt
14 |Steliar Builgtech Private Limited Sankrail | Jala Dhulagori | 2 lialadhulagori, Sankrail, Howrah = ;m Permit
15 Qrent Beverages Lid Sankrail Bhagabatipur 7 |Bhagabatipur, Sankraid, Howrah = :. Permit
16 Dream Bake Pvt. Ltd. Sankrail Sandhipur 4 |Sendhipur, m Mo 3018 oS, _
17 Mani s Baking Solutions Pvt. Ltd. Sankrail | Jala Dhulagori | 2 Jaladhu!qm. Sankrail, Howrah = ;mo ’?""". b
18 |Shree Shyam Inorganics Pvt. Ltd. Sankrail Bhagabatipur 7 W.MWT Permit
. 1CDE Asia Uimited (Unit - 1) [Director - Manish Sankrail Bhagabati ¥ 5""*_‘2* F:;'“* Space "‘;2 2019 1No. Permat
_ jgranta ; 2019 |1Ngc Permtt
X i T Sankrail Jangalpur 28 |langalpur, Sankrail, Howrah : _
20 %Rahee Track Technologies Pvt. Ltd : e sy :
121 {Sourav Plasto PVt ud. Sankrail Kandua S Howrah-711302 = !m Permt
Y T\iont Logstics Sankrail Bhagabatipur 7 |Bhagabatipur, Sankrad, Howrah Em Parmt ;
T Sackrai | Bhagabatipor | 7 _|Bhagatatiour, Sankrad, Howrah 2 | .nmr
i l:‘ Drgﬁ}f:mmﬂ Sankrail | Jaladhulagori | 2 |Jaladhulagori, Sankrail, Howrah 202t 51"0- eret
[24___jAmyras ; 1, [saniat industrial Park, Dhulagori, 202 | Permit
25 \Pratishtha Polypack Pvi. Lid. Sankrail Jaladhulagon Howrah-711302
T Sankrail Industrial Park, Near "
. ' Sankrail Kandua 5 |Nachiketa Weigh Bridge, Howrah- 2022 Permit
26 Ganesh Grains L1a sapeszs
iSankrail Industrial Park, Dhulageri, 1No. Permit
'2, DHP India Limited. Director Janak sankrail Kandua 5 711302 piurr |
(Enaradd VilleP.0: Kandua, 7 5: Sankrall, s hasnm |
' Sankrail Kandua 5 _
28 |Adela Labs Pvt. L1d. Howrah-711302
Sankrail Bhagabatipur 7 |Sankrail Industrial Park, Howrah 2022 |INo. Permat |
129 Provence Trading & Industries Pvt. Ltd. . T — 73 = b |
0 [Torss Equpments Pvt. Ltd Sankrail | Bagabatouf |, |eyaryrbhujkati Howrah-711313 J
- ot | 2 [ Industrial Park, S er—
| i Jaladhulagori " |
3 |pampar Ovenfresh Food Pvi. Ltd. Sankrail jamhgm,_T?lw =T .
P (offiine) Sankrail Jaladhulagon 2 |laladhulagori, Sankrail, Howrah Permit
32 |M/S virra) Warehousing LLP (0 Sankrail ndustrial Park, Kandua, e
i3 '5“ Limied Sankrail . 5 Howrah-711302 — -
L l 3 Sankrail Ingustrial Park, Sankrail, 2022 o et
e | j nkrail | Jaladhulagori i 711302 |
',34 |pratap Synthetics Ltd. Sa uuhuglgr_g T-":m =
l—- ! i Kandua 3 RS Kandud. | 2002 1Mo Pet
Allenby Sankeal Howrah-711302 1
Food & Beverages Pvi. Lid. :
135 | Sugharash Food Park, Jaldhulagori, !
r— o
| '[ sankrail | Jaladhulagori 2 |Sankrail, Howrah-711302 2023 im0 Permd |
I35 |presrige ice-cream Pt Lid
} I Sankral Industrial Park, P.O-
i - Sankrl 2003 |ivo permt |
sankrail Bhagabatipu! Chaturbhujkati, P.S: Sankrail,
|37 |Orson Hoiding co.Ltd 7 |Howrah-711313 —1
? Vill-Kendua, Para-Food Park Phase-
i_ Sankrail Kandua S |3, P.O-Kendua, Sankrail, Howrah- 2023 |INo. Permit
138 Switz Foods Pvt.Ltd 711302
' NH-6, Begri, Domjur, ine Parmit
-' oy g 3 iedi
{20 |wrenien e e
o275 [0t
st Koy
o
b ERSERE L N ¥ Ry T WA ! ;" ] ~




Name of the Indu;(ry Block Name Yeorel |
Mouza L No. Address of Unit Issuance of | Remarks
permit
M/S Swachha Beverages pwt, 11g Sankaridaha/No 22, Domjur,
L Ltd, Domjur Sankharidaha | 22 Howrah, Gate No.3, 6 left lane, Jalan 2
Industrial Complex, Begri Panchayat 012 1No. Permit
41 Kiswok Industri e
es Pvt, Ltd.
SSum— Domjur Bipranna Biparnapara, Vill- Begri, Domjur
para 27 d J ' "
2 [Rupag&Coltg Howrah-711411 2014 [2Nos. Permit
ESa— Domjur Sankharidaha 22 Jalan Industrial Complex, Bombay
43 :)'t':pa“ Advisory Service Pvt, Ltd, & — Road, NH-6, Howrah 2014, 2018 oy, Permit
ers Do Biparnapara, Domjur, Howrah-
- — miur_| Bierannapara | 27 | FEEP B, oy 2012 |1No. Permit
J-R Packaging Industries ;
y Biparnapara, Domjur, Howrah-
Domjur [ Biprapnapara | 27 71‘;41 ; P B 2015  [1No. Permit
45 Tarsons Products Pri
vate Lid. Biparnapar -
46 |HS Found Dorjue | Sprapnagaes | 27 | OO QOMAK, Howrah 2015 [1No. Permit
—_— undry >
|47 Salasar Rolling Mills Pvt. Ltd g::;ﬁ: Bakr!iyar; 26 _|Baniyara, Domjur, Howrah 2011; ::o. PPerrnit
. | : Sankgridaha 22 i 20 0. Permit
48 Abdos Oils Pvt. Ltd, : : Biparnapara, Domjur, Howrah-
— Domjur Biprannapara 27 211411 : d 2016, 2017 [3Nos. Permit
1__:3 ) %V:Tukf;:ersealpﬂ. Ltd. Domjur Baniara 26 [Baniyara, Domjur, Howrah 2026 T1No. Permit
3 SR Baver SEBst Pt Lig. Domjur Biprannapara | 27 |Biparnapara, Domjur, Howrah 2016  |1No. Permit
— : ages Domijur Sankaridaha | 22 [Sankharidaha, Domjur, Howrah 2017 |1No. Permit
152 |Mansa Business Services (P) Lid. Domjur henre 2 :‘1‘-;':0";393‘3"’"'& Howrah 2017 [1No. Permit J
[s3 Essencia Beverages Pwt. Ltd. Domjur Amre 21 :Lnr:‘a:';?:ﬁjur' Fi-0ee, 2017  |2Nos. Permit ]
» e ,
54 |Creative Polypack Ltd. Domjur Rajapur | 11 3:“’::: ::;';-g;ja”“" s 2019 |1No. Permit
wrah-
55 Chirag Castings Pvt. Ltd. Domijur Baniara 26 :?::::p?a{:;f:mara, Do 2020  |4Nos. Permit
56 Atishaya Poly Pett Pvt. Ltd. Domjur | Sankharidaha | 22 [Biparnapara, Howrah 711411 2021  [1No. Permit
57 Lumino Industries Ltd. Domjur Biprannapara | 27 :'g::;'::JT:?;::'?;;f:ﬁplex‘ 2022 |1No. Permit
LA :
; i . P.0O: Biparnapara, Jalan Complex, "
58 ABSL Industries Pvt. Ltd. Domjur Biprannapara | 27 .5: Domjur, Howrah 711411 2022 |1No. Permit
59 Somani Vanijya Pvt. Ltd. Domjur Sankharidaha | 22 |Sankharidaha, Domjur, Howrah 2023 [1No. Permit
Jalan Industrial Complex, Gate No 3,
60 Rajlakshmi Cotton Mills Pvt. Ltd. Domjur Beniara 26 |Vill- Beniara, P.O: Besri Howrah- 2023 |iNo. Permit
711411
61 Uni Cattle & Poultry Feeds. (Pvt.) Ltd. Domjur Sankharidaha | 22 [Sankharidaha, Dom;ur, Howrah 2023  |1No. Permit
: ! i NH-6, Biparnapara, Begri, Domjur, ) : :
162 |Utkarsh'india Ltd Domjur Biprannapara 27 Haiireh gilalpl 8 ) 2023 : <. Permit
! l
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ANKERURE -1
) Government of West Bengal

Woater Resources Iny estigation & Development Department
Office of the Geologist
Geological Sub-Division No-11D, Howrah
State Water Investigation Directorate
Old Collectorate Building, 2" Floor
172, M. G. Road Howrah-711101
Phone No.- (033) 2638 1181
I'mail- geolswidhowrah@gmail.com

Nemo No Ilgo

I Taim

Dated. Howrah, the 2 8/ O?['L}

I'he Geologist
Geological Sub- NYvision No. 11D
S W.LD. Howrah

el dinane, T meonp stotlon Py - LA
Talaw SMZ\GM_,.\;A Contpler Gete No-5

o W, P +1141)

Subject: “Stop Functionifig Notice™ for illegal extraction of Ground Water for Industrial/
Commercial/ Other Uses.

~

W ith reference to the subject cited above, the updersigned would like to inform you that a site inspection has
heen carried out in your unit nn....'.?:.gr. 0?7:/? During inspection it was found that you ar¢ in
Liolation of the West Bengal Ground Water Resources (Management, Control & Regulation) Act, 2005 &
Rules thereof 2006 and extracting ground water for industrial/commercial purpose without any permission
irom the Member Sceretariat Office of the State Water Investigation Directorate, District Howrah.

Whereas. on and from the date of coming into force Act. on uscer shall sink well fitted with
electrical ' mechanical device tor extracting or using ground water without obtaining a Permit-issued by
District Level Ground Water Resources Development Authority under section 7 of the said Act.

Now therefore. given the contravention of the relevant provision of the said Act U/s 10(j) the District L evel
Ground Water Resources Development Authority. Howrah hereby directs you 10 immediately stop the
Alegal extraction of ground water until vou obtain Permit from the concerned authority and imposed penalty
o R 3.000 ¢ 860-(Rupees Five Thousand / Tea—Fheusand) only U’s 16(b)(i) / 16y of West Bengal
Ground Water Resources (Management. Control & Regulation) Act, 2005 & Rules 2006 there under for
cach tube well for violation the Law. The Action Taken Report should be submitted to the Office of the
andersigned within 30 days from the date of issuance of this notice positively.

Please note that action executed in reference o this Notice will be verified by the Office of the undersigned

after 30 days and necessary measures mdy be taken as per extant Rules. in accordance with Law il

commitiing any further offence

I his is the primary / final call from the undersigned office for your necessary action on the matter on

privrity_basis, _
ﬁ“‘J 2gJo¥[23

Geologist

/R\; 2 D
B &
y > Member Secretary, D.L.A.
9&%‘% 7 Howrah

74



Government of West Bengal
Water Resourees Investigation & Development Department
Office ul the Geolopist
Geological Sub-Division No-111D, Howrah
State Water Investigation Directorate
Old Collectorate Building. 2™ Floor
2. M G, Road Howrah-711101
Phone No.- (033) 2638 118
Email- geolswidhowrah@gmail com

Ve N 9| Dated. Howrah. the ‘2-3/0hfé3

Thet icologisg

Genlowical Sub- Division No. 1D
SW LD Howrah

e K\‘\k\\*dw'\ w\mé\w\ﬁ- Wine Py W

‘ No.3
S\ Tl adruiad Comples Qa¥e
A 8\6:):\ Mm,n;: _Sowdh s P TRCIR P - '}HBOL

Subject: “Stop Functioning Notice” for illegal extraction of Ground Water for Industrial/ Commercial/ Other

L ses,

W th reterence 1o the subieet cited above, the undersigned would like 10 infogm you that a site mspection his been
carred our e v wt on QSIO?I 22 During inspection it was found that you are m viekation 2l the
A ea Bena! Groand Water Resources (Management. Control & Regulatnion) Act. 2005 & Rules thereol 2006 and

carracting wiound water for industrial/commercial purpose without any permission from the Member Secrctariat
Office of the State W ater Investigation Directorate, District Howrah.

W herens. on and from the date of connng into force Act. on user shall sink well fined with electrical/mechanical

leviee Tor eatractme ar g sround water without obtaimng 4 Permit issued by District Level Ground Water

R wanrces Devetopmient Authonty under seetion 7 ot the sad Act

e therelore. wiven the contrasention of the relevant provision of the said Act U's 101 the District Level Ground
e Resources Development Aathority. Howrah hereby directs you to immediately stop the illegal extraction ol

el water until vou obtain Permit from the concermed authority and imposed penalty of Rs. 5.000/- (Rupees Five
Ihousandh only L s 16(h)i) of West Bengal Ground Water Resources (Management. Control & Regulation: Act
s & Rules 2006 there under for cach tube well for violation the Law. The Action Taken Report should be

trattedt !

e O ee of the undersianed within 30 day s trom the dae ol issuance ol this notice positively.

e note that action executed 1 reterence to this Notice will be verified by the Office of the undersigned atter 30

Lo and necessary measures:may be taken as per extant Rules. in accordance with Law if committing any turther
Henee

This is the primary call fror the undersigned office for your necessary nction on the matter on priority basis.

»

— 230?23

Geologist
" &
) ; ) Momber Seeretary, D LA
o \ Howrah
\ \ _r-"l 5 *
el "’A




. Government of West Bengal
¢ Water Resources Investigation & Development Department
Office of the Geologisl
Geological Sub-Division No-11D. Howrah
State Water Investigation Directorate
Old Collectorate Building, 2" Floor
1/2. M. G. Road Howrah-711101
Phone No.- (033) 2638 1181
I:mail- geolswidhowrah@gmail.com

Memo No. 192

Dated. Howrah, the 2.8 /0 4 /23
L rom The Geologist

Geological Sub- Division No. 11D,
SW LD, Howrah

L PRVIB.I:YPN £ \ec¥nomcd
“olawm Iendwabsual Complex Gate N'O'E’n .
A aul Mewn, Sa i , Rewonala ™ 5

Subject: “Stop Functioning Notice

“ for illegal extraction of Ground Water for Industrial/
Commercial/ Other Uses,

W th reference 1o the subject cited above. the undersigned would like to inform you that a site inspection has

been carried out in your unit on2‘3103}'.2..:’ During inspection it was found that you are in
violation of the West Bengal Ground Water Resources (Management, Control & Regulation) Act. 2005 &
Rules thereof 2006 and extracting ground water for industrial/commercial purpose withoul any permission
irom the Member Secretariat Office of the State Water Investigation Directorate. District Howrah.

AW hereas. on and  lrom  the datwe

of coming into force Act. on user shall sink well fitted with
Jeetneal mechanical d

evice for extracting or using ground water without obtaining a Permit issued by
Diatriet Level Ground Water Resources Development Authority under section 7 of the said Act.

Now therefore. given the contravention of the relevant provision of the said Act U/s 10()) the District 1ovel

Ground Water Resources Development Authority. Howrah hereby directs you to immediately stop the

Hlegal extraction ol ground water until vou obtain Permit from the concerned authority and imposed penalty

of Rs $.000 / +9:000{Rupees Five Thousand / kea-Fheusand) only U/s 16(b)(i) / 163 of West Bengal
Ground Water Resources (Management. Control & Regulation) Act. 2005 & Rules 2006 there under tor

cach tube well for violation the Law. The Action Taken Report should be submitted to the Office of the
undersigned within 30 days from the date of issuance of this notice positively.

Please note that action executed in reference to this Notice will be verified by the Office of the undersigned
after 30 days and necessary measures may be taken as per extant Rules. in accordance with Law 1l
committing any further offence

This is the primary / final call from the undersigned office for your necessary action on the matter on
priority basis.

o€ | : @A 2807/ 23

Cieologist
2 L
"ﬁ : Member Secretary. D.L.A.

\ "147 Howrah
v "N‘\
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a4

_ Government of West Bengal
W Water Resources Investigation & Development Department
Office of the Geologist
Geological Sub-Division No-11D. Howrah
Mate Wager Investigation Directorate
Old Collectorate Building, 2" Floor
172.M. G. Road Howrah-71110]
Phone No.- (033) 2638 118
Email- gculs\\'idhn\-.'rahm_.gnmil.cum

Memo Ny |9 3 Dated. Howrah. the ?_8 /Oq ,B

I rom he Geologist

Geological Syb.- Division No. 1D
SWAD. Howrah

' : Tdi
| g\b\ffagﬁmﬁd O\C"MJPL M., Gote No. 3,
N

M ahn Qoo\c\‘, )om:jvq/ Nowned — ¥ 114l

Subject: “Stop Functioning Notice” for illegal extraction of Ground Water for Industrial/
Commercial/ Other Uses.

With reference to the subject cited above. the undersigned would like to inform you that a site inspection has
been carried ot in your unit on. &8 ??Z e DUring inspection it was found that you are in
violation of the Wes Bengal Ground Water Resources (Management, Contro| & chu_la[ion} Act, 2005 &
Rules thereol 2006 ang extracting ground water for industrial/commercial purpose without any permission
from the Member Secretariat Office of the State Water Investigation Directorate. District Howrah,

Whereas, on and from the date or coming into force Act. on user shall sink well fined wiik

clecneal mechanical device for extracting or using ground water without obtaining a Permi 1ssucd by
Distiet Level Ground Water Resources Development Authority under section 7 of the said Act.

Now therefore. given the contravention of the relevant provision of the said Act U’s 10(j) the District Level
Ground Water Resources Development Authority, Howrah hereby directs you to immcdiutcly stop the
tlegal extraction of ground water until vou obtain Permit from the toncerned authority und imposed penali
atRs S000 0 10000 (Rupees Five Thousand * Ten Thousand) only U/s 16(b)(i) / 16(b)(ii) of We
Ground Water Resources (Management. Control & Regulation) Act. 2005 & Rules 2006 the
cach wbe well for violation the Law. The Action Taken Report should be submitted 1o the
undersigned within 30 days from the date of issuance of this notjce positively.

st Bengal
re under |o
Office of the

Please note thar action executed in reference to this Notice will be verified by the Office o
aner 30 davs and NCCessary measures may be taken as per extant Rules.
vommitting any further offence

fthe undersigned
in accordance with [ i

i his is the rima

privsity basis,

/ final call from the undersigned office for your necessary action on the marter on

Geologist ™' 28/0}/.33
&
C/C o Member Seeretary, DA

) fgﬂ-p} Howrah
;|
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Government of West Bengal
sourees Investigation & Development Department
Office of the Geologist
lu‘t‘!lnmcul Sub-Division No-11D, Howrah
State Water Investigation Directorate
Old Collectorate Building. 2™ Floor
172, MG Road Howrah-711101

Phone No.- (033) 2638 1181

Email- geolswidhowrahi@gmail com

& Water Re

Memo No ‘3"\

Dated. Howrah. the 2.8 /OQ /1’3

rom

The Geologist
Geological Sab- Division No. 11D
S W LD, Howrah

R BRVAR Ve o Em-a‘w.g_e:d Woswa Rt Lid
Selam Tmduwadsuad  Complex, Gote No3
Right Lame mean 106 C wvet, Dewywn - 4]

Subject: “Stop Functioning Notice™ for illegal extraction of Ground Water for Industrial/
Commercial/ Other Uses.

W ith reference to the subject cited abovg. the updersigned would like to inform you that a site inspection has
been carried out in vour unit un?—f}fo?rz} During inspection it was found that you are in
violation of the West Bengal Ground Water Resources (Management. Control & Regulation) Act. 2008 &
Rudes thereot 2006 and extracting ground water for industrial/commercial purpose without any permission

rom the Member Seeretariat Office of the State Water Investigation Directorate. District Howrah.

Whereas, on and from the dawe of coming inte force Acl, on  user shall sink well fitted  with
lectrical mechanical device for extracting or using ground water without obtaining a Permit issued by
Dhaarict |evel Ground Water Resources Development Authority under section 7 of the said Act.

Now theretore. given the contravention of the relevant provisign ol the said Act U/s 10()) the District 1 evel
Ground Water Resources Development Authority, Howrah hereby directs you to immediately stop the
Hlegal extraction of ground water until you obtain Permit from the concerned authority and imposed pena‘iy
O Rs 5,000 ¢ MO0 TRupees Five Thousand / TeaFhousand) only U/s 16(b)(i) / +6tbitt) of West Bengal
Ground Water Resources (Management. Control & Regulation) Act. 2005 & Rules 2006 there under for
cach 1ube well for violation the Law. The Action Taken Report should be submitted to the Office or the
undersigned within 30 days from the date of issuance of this notice positively.

Please note that action executed in reference 10 this Notice will be verified b): the OfTice of the undersigned
dter 30 days and necessary measures may be taken as per extant Rules. in accordance with Law it

cammittmg any further oftence

['his is the primary / finz) call f=om the undersigned office for your necessary action on the matter ¢5
. 4 LR .

M'\stlo?/’g

priority_basis.
Geologist

&
Member Secretary. D.L.A.
Howrah
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Government ol West Bengal
(" Water Resources Investigation & I)erelnhmunt Department
Office of the Geologist
Geological Sub-Division No-I1D), Howrah
State Water Investigation Directorate
Old Collectorate Building. 2™ Floor
172, M. G. Road Howrah-71110]
Phone No - (033) 2638 1181
/ Email- geolswidhowrah@gmail com

a4
MemoNo 1 1 - Dated. Howrah, the Z?f/f 23
I 'rom -~ The Geologjer « ’
Geological Sub- Division No. 11D

SWLD. Howrah

Avct fum{pm‘mﬂ P [

Joloam  Yuduntud Comnplen, Galis NO-2
Dcwé“ur , Howvah= Tl

Subject: “Stop Functioning Notice” for illegal extraction of Ground Water for Industrial/
Commercial/ Other Uses.

With reference w the subject cited above, the undersigned would like to inform you that a site inspection has
heen carnied out in vour unit on... 2.8 7/2-_3 ................... During inspection it was found that you are in
violation ot the West Bengal Ground Water Resources (Management. Control & Regulation) Act. 2005 &
Rules thereol 2006 and extracting ground water for industrial/commercial purpose without any permission
Irom the Member Secretariat Office of the State Water Investigation Directorate. District Howrah.

Whereas. on and from the date of coming into force Act. on user shall sink well'tiued with
clecincal/mechanical device for extracting or using ground water without obtaining a Permit issued by
District Level Ground Water Resources Development Authority under section 7 of the said Act.

Now therefore. given the contravention of the relevant provision of the said Act Uss 10()) the District Level
Ground Water Resources Development Authority. Howrah hereby directs you to immediately stop the
iHegal extraction of ground water until you obtain Permit from the concerned authority and imposed penauty
ol Rs 5,000 7 6800 (Rupees Five Thousand / Fen—theusandyonly U/s 16(b)(i) / Hethytt of West Bengal
Ground Water Resources (Management, Control & Regulation) Act, 2005 & Rules 2006 there under for
¢ach tbe well for violation the Law. The Action Taken Report should be submitted to the Otlice of the
undersigned within 30 days from the date of issuance of this notice positively.

Please note that action execuled in reference to this Notice will be verified by the Oflice of the undersigned
alter 30 davs and necessary measures may be taken as per extant Rules. in accordance with Law i

commitung any lurther offence

I bis is the primary / finai call from the undersigned office for your necessary action on the n.iter on

privrity_basis. M
2Tf0? )23

-

A A Geologist
P g o Member Sceretary, D.L.A.,
{ /(_ Howrah



Government of West Bengal ANN EXURE 'JI 80

sources Investigation & Development Department
Office of the Geologist

Geological Sub-Division No-11D, Howrah

State Water Investigation Directorate

Old Collectorate Building, 2™ Floor

172, MG Road Howrah=711101
Phone No.- (033) 2638 1181
Email- geolswidhowrah@gmail.com

Water Re

Memo No. 196

Dated, Howrah, the; 31/07/2023

To

T'he Director, S.W.1.D.,

Nirman Bhavan, 3" Floor, salt Lake,
KNolkata - 700091

Subject: Issuance of * Stop Function Notice” to few industries running without SWID
Permit in the Jalan industrial Complex, Domjur , Howrah

Ref: Your Memo. No. 1121/NGT/Howrah dated18/07/2023, connection with the O.A.
7572023/ EZ (NGT), Ankur Sharma Vs the State of West Bengal and Ors.

Sir
In continuation of the previous letter vide Memo No. 187, dated 25/07/2023 of the

undersigned and in connection with the 0.A.75/2023/EZ (NGT), Ankur Sharma Vs The State of
West Bengal and Ors., the “Stop Function Notice” as well as imposed penalty served to few
.dustries regarding illega' «xtraction of Ground Water as per W3GWR Act, 2005 ana .1

thereof 2006 is attached herewith for your information and necessary action. The raid was

conducted on 28/07/2023 in the Jalan industrial Complex, Domjur, Howrah.

Thanking you.
Yours Faithfully,
cﬂ? l i
7. 3\ oF T
G'angisl \ ?I)
Geological Sub Divison No IID
S.W.1.D, Howrah
Memo No: 196”(2) | Dated. HI]WI'I!I’I,'“'IB 31/07/2023
Copy forwarded for inform :t"on and necessary action to: -
|. The Superintendi logist, Geological Circle, S .\W.L.D., Bikash Bhavan, Kolkata - 91
2. The Senior Geologist, Geolog? ivision No. 11, S.W.LD., Burdwan
Geologist &
Cealoglonl Bub Rivisen Ne IR
S.W.1.D, Howrah

s L U ——— .
ra " L Y



| NOTE SHEET

ns -regarding revisit, raid and Den

“The repo
|ly-Jagacha & Domjur blocks for Howrah

around Ba

Put up 1o Additional District Magistrate (Dev

perusal please.

| %]o‘alt}
Geologist, Geological Sub Div No. [I/D .

_' S.W.LD., Howrah

o2 = 4 : &. 3 R N
. Member Secretary, DIL.A.Howrah.

1 L "I;_v..'__
S R

gue awareness in and

district is hereby placed.

) for information and

81
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Raid & Revisit Report for the month of July & August (upto 01.08.2023)
| Whether SWID s
St | ame of@ificial Dateof |Name of Industry / S— Locality / Lane / e Groundwater |Any other
No. wvisit Commerdial Unit Landmark ' related issue  |observation
obtained
" . Jalan Industrial
Haldiram Incorporation Jalan Industrial ) Uncleared -
pyveLtd. wx Gate No. 3, i No legal boring |-y Notice served
Domjur, Howrah
- . Jalan Industrial
Khaitan Winding Wire Pvt. Jalan Industrial Stagnant
No. bor otice served
Lad. Comc.alen. Gate No. 3, Complen No llegal ng N
Domijur, Howrah - —
Surat Mondal . Jalan Industrial Jalan Industrial
(Geckgist, SWID), g 4Khattar| Electronics Com;':lex. Gate No. 3, m— No lllegal boring Notice served
' . g Domijur, Howrah S
(Geolagal Assistant, P~ Jalan Industrial y ’
SWID) e Fabricators India Complex, Gate No. 3 d ':?:: l::! t:ustnal No - {illegal boring Notice served
Domjur, Howrah P
Vikrant Engineering Works Jalan Industrial Jalan Industrial
——— Complex. Gate No. 3, Coemiis No Illegal boring Notice
Domjur, Howrah
Jalan Industrial salan ind ial
Amit Enterprise Pvt. Ltd. Complex, Gate No. 3, Complex No Illegal boring . |Notice served
Domijur, Howrah 7
Anmol owrah- ill, - nt -
South City Infra Park |Jagadishpur, H Jaypurbill, Bally ok Water 'er;mter not |Stagna y
Semiit Mondal P 711205 Jagacha instal water fotce
. Jagadishpur,
(Gedbgist, SWID), ~ Bengal Anmol South pump yet not
b= ustries A Y Revisit
Banerjee & Paiad Put. Lud :'m“'wh iy City Infra Park = . installed .
(Gedigical Assistant, | '
Jagadis »
.SWID) S, PR .~ [wANma s purmp yet nx Revist
- City Infra Park installed

bl zoss '

signature of field official with designation . ¢




Raid & Revisit Report for the month of

July & August (upto 01.08.2023)

Whether SWID
Name of @ficial Dateof  |Name of Industry / Locality / Lane / g Groundwater |Any other
. visit Commercial Unit s Landmark — related issue |observation i
obtained
1 Haldiram Incorporation jalan Industrial Jalan Industrial Uncleared
-
Comple i [ rved
), Pyt.Ltd. p x, Gate No. 3, Complex No llegal boring - Notice s€
Domjur, Howrah
Khaitan Winding Wire Pvt alan industrial Jalan Industrial Stagnant '
* |complex, Gate No. 3, No llegal boring o Notice scrved
Ltd. : Complex {water
Domjur, Howrah 3|
Surak Mondal ) alan Industrial Jalan Industrial
(Geolgst, SWID), g Khaitan Electronics Com;.)lex. Gate No. 3, ol No lllegal boring Notice served
Aparaia . S Domjur, Howrah
Bamer ’EE ~
{wl Assistant, ‘:.“g- - . Jalan Industrial silin Industnal ‘ - -
wWiD) Fabricators India Complex, Gate No. 3, Complex No Hlegal boring Notice served
Domijur, Howrah
Vikrant Engineering Works Jalan Industrial jalan Industrial
S Complex, Gate No. 3, No llegal boring Notice served
pvt. Ltd. 3 Complex
Domjur, Howrah
Jalan Industrial
Jalan Industrial
Amit Enterprise Pvt. Lid. Complex, Gate No. 3, : s lexu . No Illegal boring Notice served
Domijur, Howrah » .
i H - rbill, Bally- nt
South City Anmol Infra Park |Jagadishpur, owrah{Jaypurbill, Bally - wmer meter not |Stagna —
M | P 711205 Jagacha installed water rved
Semjit onda
Jagadishpur,
Gedogist, SWID), . _ : Bengal Anmol South Pump yet not
LJ-jita Baner} & PDJ Industries Pvt. Ltd. Ballyjagacha, City Infra Park Yes st Revisit
= Howrah )
(Golgical Assistant, - Jagadishpur,
. SWID ! ‘ ! Bengal Anmol South ' Pumi not )
) Wishcare Ballyjagacha, City Infra Park K lnst:l’I:t e
L Howrah

= m,{o%[ﬂ

Signature of field official with designation
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"‘W ." R —
Government of West:Bengal =i 50 :
Water Resources Investigation & Development Depanm':er‘l't <y ;»_;_" &
Office of the Geologist ' .
Geological Sub-Division No-11D, Howrah
State Water Investigation Directorate
Old Collectorate Building, 2 Floor
172, M. G, Road Howrah-711101 4
Phone No.- (033) 2638 1181
mail- geoInwidhuwmh@gmail.cum

Memo No. 'S 0 Dated, Howrah, the 2 & ] 0 -;[1_:3

From +The Geologist i
Geological Sub- Division No. 11} ., '
8. W.1.D, Howrah - |

b : \‘\&\A\MTMonPNHW\ pw’\l'?,' L*‘; &
Xaloa le--w*w-‘noa{- P . Gote. Nos5
T Do W, Woza b Das o) GV -

. . [ f _:,( i . -
Subject: “Stop Functioning Notice” for illegal extraction of Ground Water fugj'lnduslﬂav
N

Commercial/ Other Uses.
With reference to the subject cited aboye the urdersigned would like to inform you that a site inspection has
heen carried out in your unit nn[O?— 7.5 ... During inspection it was found that you are in

violation of the West Bengal Ground Water Resources (Management, Control & Regulation) Act, 2005 &

Rules thereof 2006 and extracting ground water for industrial/commercial purpose without any permission
District Howrall.

from the Member Secretariat Office of the State Waler Investigation Directorate,

Whereas, on and from the date of coming into force Act, on user chall sink well fited with
electrical/mechanical device for extracting or using ground water without obtaining @ Permit issued by
District Level Ground Watet Resources Development Authority under section 7 of the said Act.

Now therefore, given-the cont provision of the. {sa_id_.‘@'_r;tﬂ{s_ 10()) the District Level
Ground Water Resources Development ;Aii,t_lx;drity,‘l*lowah herchy directs you to immediately stop the
: “you'obtain Permit from the concerned authority and imposed penalty

ravention of the relevant

illegal extraction of gronnd water unlil
of Rs. 5,000/ Hos080-¢Rupees Five Thousand / Ton-Fhousand) orly Uls 16{0)(1)F 16)E0-0f West Bengal
Ground Water Resources (Management, Control & Regulation) Act, 2005 & Rules 200C &2r¢ under for
each tube well for violation the Law. The Action Taken Report should be submitted to the Office of the

undersigned within 30 days from the date of issuance of this notice positively. -

o this Notice will be verified by the Office of the undersigned

Please note that action executed in reference t
be taken as per extant Rules, in accordance with Law if

after 30 days and pecessary measures may
committing any further offence

ntter on



T -»%«aéh ,,,;Y B
Government of West Bumgal : :
Water Resources [nvestigation & Development Department
Office of the Geologist
Geological Sub-Division No-11D, Howrah
State Water Investigation Directorate
Old Collectorate Building, 2™ Floor e
112, M. G. Road Howrah=711101 AR et
Phone No.- (033) 2638 1181
Email- geolswidhowrah@gmail.com

Memo No. 1.9' ; Dated, Howrah, the 2—8/07{%43 .
From ' The Geologist b A B |
Geolagical Sub- Division No. IID
S.W.LD, Howrah " AR .' |

% Kt Wimding m,.,e.mm& o 1
Sedtun Trmdwahvial Compler Gate N0
o Bk Wby~ RIBOZ

Aedwl M"“"".*)_

Subject: “Stop Functioning Notice” for illegal extraction of Ground Water for Industrial/ Commei’cinl! Other
Uses. 2 e -

With reference to the 5ubj¢CI utad above, the undura:gned would like to inform mu that a me inspection ‘has been-
carried out in your unit on... 8./ glo¥l23 . During inspection it was found that you are in violation of the
West Bengal Ground Water Resources (Management, Control & Regulation) Act, 2005 & Rules thereof 2006 and
extracting ground water for industrial/commercial purpose without any permission from the Member Secretariat

Office of the State Water Investigation Directorate, District Howrah. N
Whereas,on-and frdm thé: date of coming into force Act, on user shall“sink well fitted with electncalfmechamcal
device for extracting or using ground water without. obtaining a Permur issued by D:stnc{ Le\mi Greund Waxer

Resources Development Authority under section 7 of the sand Act.

Now therefore, given the contravention of the relevant provision of the said Aut Ufs 10(j) the Distnct Level Ground
Water Resources Development Authority, Howrah hereby directs you to immediately stop the illegal extraction of
from the concerned authority and imposed penalty of Rs. 5,000/~ (Rupees h\re
t Bengal Ground Water Resources (Management, Control & Regulation) Act

ground water until you obtain Permit
well for violation the Law. The Action Taken Report shouid ﬁt

Thousand) only U/s 16(b)i) of Wes
2005 & Rules 2006 there under for each tube
submitted to the Office of the undersigned within 30 days from the date of issuance of this notice positively.

otice will be verified by the Office of the undersigned after 3{

Please note that action executed in reference to this N
in accordance with Law if committing any furthg

days and necessary measures may be taken-as per extant Rules,

offence
j!:lu; is t_l|g primary call from the undersi ned office for your necessar

1
=1

i -umﬂ;-;ﬁm' 'l-wlra&,,.i
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: Office of the Geologist ™ = e sl b S 7
v Jeological Sub-Division No-11D, Howrah
1 State Water Inyestigation Directorate

Old Collectorate Building, 2 Floor
172. M. 0. Road Howrah-711 101
Phone No.- (033) 2638 118] =
Email gculswidhowrnh@jgmail.cnm ] g

Dated, Howrah, the 28 /0 ¥ {'L}

Memeo No. 192

From . The Geologist i

Geological Sub- Division No. 1up A o R 2 %3

S.W.1.D, Howrah ' 2 ' 4

To ; s daan, B le e bnom\ e
" k\\N g,,i’,, No 3

ot Tdnsloieh Compler)

Aodod Mousy, Sailnall, Woramala, — F11302—

Subject: “Stop Functioning Notice” for illegal extraction of Ground Water for Industrial/

Commercial/ Other Uses.

With reference to the subject cited above, the undersigned would like to inform you that a site inspection has

been carried out in your unit on..2.ﬁ..1.@§./_.?,:§ ............. During inspection it was found that you are i
| violation of the West Bengal Ground Water Resources (Management, Control & Regulation) Act, 2005 &
Rules thereof 2006 and extracting ground water for industrial/commercial purpose without any permission

from the Member Secretariat Office of the State Water Investigation Directorate, District- Howrah.

Whereas. on and from the-date of coming into force Act,.on user ishall. sink.owell fitted with
electrical/mechanical device for extracting or using ground water withau'tf.ub'bia"mi__r_lg. a Permit issued by =
District Level Ground Water Resources Development Authority under section 7 of the said Art 2 :
Now therefore, given the corntravention of the relevant provision of the said Act U/s 10(j) the District Level
Ground Water Resources Development Authority, Howrah hereby directs you to immediately stop the
illegal extraction of ground water until you obtain Permit from the concerned. authority and imposed penalty
of Rs. 5,000 / +6;066(Rupees Five Thousand / Ten-Thousand) only U/s 16(b)(i) /. 16¢byi)-of West Bengal - ©
Ground Water Resources (Management, Control & Regulation) Act, 2005 & Rules 2006 there under for -
each tube well for violation the Law. The Action Taken Report should be submitted to the Office of the

undersigned within 30 days from the date of issuance of this notice positively, .

Please note that action exccuted in reference to this Notice will be verified by the Office of the undersigned
after 30 days and necessary measures may be taken as per extant Rules, in_accordance with Law if =

committing any further offence

e z
- ’

This is the prima

priority basis. i R YO LR D BRI TR ‘ i ’
: . ﬁ.&} ‘ iy 2
O/C"/ . Geologist - :
S % :
Member Secretary, D.L.A.
ah

ik A e
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V ¢ g R G vemment of West Bengal
Water Resources Investjgation & Development Department
; Oftieg of the Geologist
- Geological Sub-Division No-I1D, Howrah
4 State Water Investigation Directorate
Old Collectorate Building, 2" Floor
12, M. G. Road Howrah-711101
Phone No.- (033) 2638 1181
Emails geolswidhowrah@gmail.com

Dated, Howrah, the | 2.3 )03’ ,y

MemoNo. \93

From  The Geologist
Geological Sub- Division No. 11b]
S.W.LD, liowrah

To  Faboweatens  Tmdlog 3
| :,,..PA . ) Gote No
FRYAVYN Trawhodgd € ;o Lo el ‘-{l]/
MG’C\V\ Roo\A} .)0‘“‘3“3‘/ H_ON .
Subject: “Stop F unctioning Notice” for illegal extraction of Ground Water for Industrial/
Commercial/ Other Uses,

With reference to the subject cited above, the dersigned would like to inform you that a site inspection has
been carried out in your unit onzg[o T 724 During inspection it was found that you are in
violation of the West Bengal Ground Water Resources (Management, Control & Regulation) Act, 2005 &
Rules thereof 2006 and extracting ground water for industriaUcommeréi_al"pil’rpéisc-;wiglxopt_:__‘any permission

from the Member Secretariat Office of the State Water Investigation Directorate, District Howrah. | o

Whereas, on and from the date of coming into ‘force Act. on user shall' sink well fitted with
electrical/mechanical device for extracting or using ground water without obtaining a Pera.it isued by
District Level Ground Water Resources Development Autherity under section 7 of the said Act. :

Now therefore, given the contravention of the relevant provision of the said Act U/s 10(j) the District Level
Ground Water Resources Development Authority, Howrah hereby directs you to immediately stop the
illegal extraction of ground water until you obtain Permit from the concerned authority and imposed penalty
of Rs. 5,000 /10,000 (Rupees Five Thousand / Ten Thousand) only U/s 16(b)(@) / 16(b)(ii) of West Bengal
Ground Water Resources (Management, Control & Regulation) Act, 2005 & Rules 2006 there under for
each tube well for violation the Law. The Action Taken Report should be submitted (o the Office of the

undersigned within 30 days from the date of issnance of this notice positively.

Please note that action executed in reference to this Notice will be verified by the Office of the undersigned
after 30 days and ‘necéssary measures may be taken as per extant Rules, in-accordance with Law ifac s

committing any further offence ' ; ek hidhy, “Sisied

ed office for your necessary action on t

This is the primary / final ¢all from the undersi o
priority basis. o _ _ Wt o
e .28/0 &"w o

Geologist

matter on

R, :
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Water Resources Investigation & Development Department o :
Office of the Geologist
Geological Sub-Division No-1ID, Howrah

State Water Investigation Directorate

Old Collectorate Building. 2™ Floor
1/2. M. (. Road Howrah-711101 e

Phone No.- (033)2638 1181 ;
limail- geolswidhowrah@gmail.com

Memao No. ‘3"\ Dated, Howrah, the 2.8 / 6?/ 13
From : The Geologist
Geological Stib+ Division Noy 1D |
S W.1.D, Howrah

Vikoaed € fimeentng Wosws RiLi .

Right Lame mean 10€ C Wl vard, Bongwn - 4L

To

Subject:  “Stop Functioning Notice” for illegal extraction of Ground Water for Industrial/
Commercial/ Other Uses.

With refgence to the subject cited above, the undersigned would like to inform you'that a site inspection has
' b‘_:en f:amed outin  your unit on?-fsz?’ S During inspection, it was found that you are in
violation of the West Bengal Ground Water Resources (Management, Control & Réguiaﬁon} Act, 2005 &
Rules thereof 2006 and extracting ground water for industrigxl_zcom’me_t_ciaifpi:,;qugy without any permission

from the Member Secreianat Office of the State Water Investigaticn Dircctorate, Disrriet Howrah,

Whereas, on and from the date of coming into force Aect, on user shall sink well fitted with
electrical/mechanical device for extracting or using ground water without obtaining a Permit issued by
District Level Ground Water Resources Development Authority under section 7 of the said Act.

Now therefore. given the contravention of the relevant provision of the said Act Ufs 10()) the District Level
Ground Water Resources Development Authority, Howrah hereby directs you to immediately stop the
illegal extraction of ground water until you obtain Permit from the concerned authority and imposed penaity
of Rs. 5.000 / $0-600TRupees Five Thousand / Tea-Fhousand) only U/s 16(b)(i) / Fotbytit) of West Bengal
Ground Water Resources (Management, Control & Regulation) Act, 2005 & Rules 2006 there under for
each tube well for violation the Law. The Action Taken Report should be submitted to the Office of the

undersigned within 30 days fromthe date of issuance of this notice Bn-nsip‘ivg_ly_. i
'in reference. 'tt_iiﬂthis-'.Nﬁ{tcc-Wiﬂ-be-fvc‘r;i-ﬁcd by the.Ofﬁcf; of the undersigned
aen as _per, extant Rules, in-accordance with Taw if

P i

. Please note that action cxecuted
after 30 days and necessary measures may: be t

committing any further offence

' Geologist
_ ' &
OB o i Member Secretary, D.LA.

U ;;n WY i) :bh“ '“'“T"*m"'ﬂmm‘l :"r’_ \ ';'"'IWW ol
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Government of West Bengal
Water Resources Investigation & Development Department
Office of the Geologist
Geological Sub-Division No-[1D; Howrah
State Water Investigation Directorate
O1d Collectorate Building, 2" Floor
1/2. M. O. Road Howrah-711101
Phone No.- (033) 2638 1181
Email- geolswidhowrah@gmail.com

MemoNo. 192 Dated, Howrah, mZﬁ(/?‘/ZZ:
From © The Geologist '
Geologieal Sub- Division No. 11D

S.W.LD, Howrah
To : M EMIL_N.'PH'I‘M PVJ" HL G
. O«
oo Soduitud Compler, Gali B2
BouwuY )»ﬂMmh"YHL(U . ardnhi
Subject: “Stop Functioning Notice” for illegal extraction.of Grou

Commercial/ Other Uses: Seelere e e W3 G0 PHL A Rig. G e
e . ? i ..’ "‘ 5 =
ote n:pection has

;;gi,Wﬁ_tex; for Industrial/

With reference to the sabject cited above, the undersigned would like to inform you that a
been carried out in your unit on.. 28 7/2Z3....... During inspection it was found that you are in_

violation of the West Bengal Ground Water Resources (Management, Control & Regulation) Act, 2005 &
Rules thereof 2006 and extracting ground water for industrial/commercial purpose without any pcrmissioh
from the Member Secretariat Office of the State Water Investigation Directorate, District Howrah.

t, on user shall sink well fitted with-
hout obtaining a Permit issued by
tion 7 of the said Act. S

Whereas, on and from the date of cnrn-ing into force Ac
electrical/mechanical device for extracting or using ground water wit
District Level Ground Water Resources Development Authority under scc

ion of the relevant provision of the said Act U/s 10(j) the District Level
Ground Water Resources Development Authority, Howrah hereby directs you to immediately stop the
illegal extraction of ground water until you obtain Permit from the concernicd authority and impased penaity
of Rs.:5,0007/ +8:860. ( Rupees Five 'l_'hnusand;{-_llea{?bpueah#)&gnl_}r Uls 16(b)(0)./ Lecbyof West Bengal
Ground Water Resources (Management, Control & Regulation) Act, 2005 & Rules 2006 there under for
each tube well for violation the Law. The Action Taken Repoit should be submitted ‘to.the Office of the

undersigned within 30 days from the date of issuance of this notice positively.

Now therefore, given the contravent

¢ to this Notice will be verified by

" Please note that action executed in referenc
ay be taken as per extant R

after 30 days and necessary MCasures m
committing any further offence

s

2 B e R AN

Fa TSI T g

the Office of the undersigned
ules, in accordance with Law if -




ARNEXURE - fv” %0

Water Resources Investigation & Development Department AL
Office of the Geologist
Geological Sub-Division No-11D. Howrah o
State Water Inyestigation Directorate
Old Collectordte Building. 2™ Floor
1/2, M, G. Road Howrah-711 101 ;
Phone No.- (033) 2638 1181 '

Email- geolswidhowrah@gmail.com

Memo No. 203 * Dated, Howrah, the’ 16.08..07 5
From . The Geologist

Geological Sub- Division No. 11D

S.W.I1.D, Howrah

To :'Bh:usk%“-mﬁ'ﬂ ) Comp -
 Jaken dorplot, m,-a,m

e 13

Subject: “Stop Functioning Notice” for illegal extraction of Ground Water for Industrial/
Commercial/ Other Uses.

With reference to the subject cited above, the undersigned would like to‘inform you'that a site inspection has
been carried out in your unit 6n...f..€e..1.9.§.-.:.292 ... During inspection il was found thar you are wr
violation of the West Bengal Ground Water Rcsourcé_s (Management, Control & Regulation) Act. 2005 &
Rules thereof 2006 and extrccting ground water for industrial/commercial purpose without any perrussion

from the Member Secretariat Office of the State Water Investigation Directorate, District How.ei,

Whereas. on and from the date of coming into force Act, on user shall sink well fited with =
olectrical/mechanical device for extracting or using ground water without obtairiing & Permit issued by 4
Distriet Level Ground Water Resources Development Authority under section 7 of the said Act. - g

Now therefore, given the contravention of the relevant provision of the said Act U/s 10(j) the District Level
Ground Water Resources Development Authority, Howrah hereby directs you 10 immediately stop the 3
illegal extraction of ground water until you obtain Permit from the concerned authority and imposed penalty
of Rs. 5,000 / 10,000 (Rupees Five Thousand / TWM) only U/s 16(b)(i) / Iﬁm of West Bengal =«
Ground Water Resources (Management, Control & Regulation) Act, 2005 & Rules 2006 there under for.
cach tube well for violation the Law in I.R. Form No. 7 in account head 07028080000227 in Treasury vode:

HWB. The Action Taken Report should be submitted to the Office of the undersigned within 30 days 't‘ru{n N

{he date of issiuance of this notice positively. {

Please note that action excauted in reference to this Notice will be verified by the Office of the ur_x_dersigué'&‘_g

afier 30 days and necessary measurcs may be taken as per extant Rules, in accordane® wuh Law
committing any further offence t

—

-__“-_“;

This is the.primary / fi gned our necessary action on the matter on
priority basis.
g Sty

%’ to (utt Geologist v &1

1 b9 LD L MHQW“’* rii

J

P v | TYORRTT L y i
IR N < e Tt
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e
e e
Government of West Bengal !
Water Resources Inyestigation & Development Department
Office of the Geologist 3
Geological Sub-Division No-11D, Howrah
State Water Investigation Directorate
Old Collectorate Building, 2" Floor -
172, M. Gi. Road Howrah-711101
Phone No.- (033) 2638 1181
Email- geolswidhowrah@gmail.com

Memo No. AP G Dated. Howrah. the |4 .08 2623

From : The Geologist
Geological Sub- Division No. 11D
S.W.LD, Howrah

To » BFE LQ%;?H‘Q Andio Prdsee Lid
Jangatlpw Jalan Conplex, Jote Uo. =3

Subject: “Stop Functioning Notice” for illegal extraction of Ground Water for Industrial/
Commercial/ Other Uses,

With reference to the subi ¢t cited above, the undersigned wouid like to inform you that a #i*s insnugtion has
been carried out in your unit on...}6.:.08: 282> ... During inspection it was found that you are in
violation of the West Bengal Ground Water Resources (Management. Control & Regulation) Act. 2005 &
Rules thereof 2006 and extracting ground water for industrial/commercial purpose without any permission
from the Member Secretariat Office of the State Water Investigation Directorate, District Howrah. :

Whereas, on and from the datc of coming into force Act. on user shall sink well fitted with
electrical/mechanical device for extracting or using ground water without obtaining a Permit issued by
District Level Ground Water Resources Development Authority under section 7 of the said Act.

Now therefore. given the contravention of the relevant provision of thesaid Act U/s 10(j) the District Level
Ground Water Resources Development Authority, Howrah hercby directs you to immediately stop the
illegal extraction of ground water until you obtain Permit from the concerned-authority and imposed penalty
of Rs. 5,000 / 10.000 (Rupees Five Thousand / Jen-Fhousand) only U/s 16(b)(1) / 16(fii) of West Bengal
Ground Water Resources (Management, Control & Regulation) Act, 2005 & Rules 2006 there under for
each tube well for violation the Law in T.R. Form No. 7 in account head 07028080000227 in Treasury code:
HWB. The Action Taken Report should be submitted to the Office of the undersigned witn'.c ot days from

the date of issuance of this notice positively.

uted in reference to this Notice will be verified by the Office of the undersigned -
in accordance with Law if

Pleasc note that action exec
after 30 days and necessary measures may be taken as per extant Rules,

committing any further offence

) Ge ist. .
; L iwst‘ AR TR . ‘ 3,5’?’2‘ "":.3-
Member Secretary, D, L. A. e
Howmab =~ = bt
wa il miﬁmﬁ‘;‘;ﬁ’ A ,L&,-.:t'l"' £ L TR P
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Government of Wesl Bengal
Water Resources Investigapion & Development Department
Office ol the Geologist
Geological Qub-Division No-11D, Howrah
State Water investigation Directorate
0ld Collectorate Building, 2" Floor
172. M, G. Road [lowrah-711101
Phone No.- (033) 2638 1181
Fmail- gcolsxﬂidhowrah(&;gmuil-.com

Memo No. 09 Dated, Howrah, the ’6-03 1623

From . The Geologist
Geological Sub- Division No. 1{D
S W LD, Howrah

To . Bunduk oil empant) L4+l
Dplan Anduestrual topplan , Gl ¥t 5

Sabject: “Stop Fu nctioning Notice™ for illegal extraction of Ground Water for Industrial/

Commercial/ Other Uses.

With reference to the subject cited above. the undersigned would like'to inform you that a site inspection bds
6 °?.:.?-.9..'.2.?' .......... During inspection it was found that you are in

. heen carried out in your UNIL ONeoere?tes
Jiolation of the West Bengal Ground W ater Resources (Management. Control & Regulation) Act. 2005 &
Rules thereof 2006 and extracting ground waier for industrialﬂcommerciai purpose without any permission

r Investigation Directorate, District Howrah.

from the Member Secretariat Office of the State Wate
date of coming into force Act, on user shall sink well fitted with

ground water without obtaining a Permit issued by
section 7 of the said Act.

Whereas. on and from the
clcclrica-l:mcchanica] device for extracting or using
District Level Ground Water Resources Development Aythority under

Now therefore. given t nt provision of the said Act U/s 10(j) the District Level

Ground Water Resources Development Authority, Howrah hereby directs you 1o immediatcly stop the
illegal extraction of ground'{vater antil you obtain Permit from the concerned authority and jmposed penalty
of Rs. 5.000 / 40000 (Rupees Five Thousand f-;[@—mﬁ‘én?)ionly”uzs: 16(b)) f/l;_ﬁfbjﬂf‘)of West Bengal
Ground Water Resources (Management. Control & Regulation} Act. 2005 & Rutes 2006 there ander ftor
each wbe well for violation the Law in T.R. Form No. 7 in-account head (7028080000227 w «, casury codes
{IWB. The Action Taken Report should be cubmitted to the Office of the undersigned withip 30 days from
the date of issuance of this notice positively. s 4

Please note that action executed in reference 10 this Notice will be verified by the Office of the undersigned
after 30 days and nccessary measures may be taken as per extant Rules, in accordance with Law i

committing any further offence

16 /065’ .o S i Gf}f_gist e

he contravention of the releva




Water Resources [ny estigation & Development Department

_ Office of (he Geologisi
Geological Sub-Division No-11D, Howrah

State Water Investigation Difectorate

Old Collectorate Building, 2™ Floor

172, M. G. Road Howrah-711101
Phone No.- (033) 2638 1181
Email- geolswidhowrah@gmail.com

Memo No Q0 6
From ¢ The Geologist

Geological Sub- Division No. 111
S.W.ID, Howrah

To D Weha ialvani’airﬁ
:hn#alpu,, Jakasn W)GLA&NG,-B‘ -

Dated, Howrah, the (6 .08 . 2693

Subject: “Stop Functioning Notice” for illegal extraction of Ground Water for Industriay
Commercial/ Other Uses. |

-

With reference 10 the subject cited above. the undersigned would like to infor;r; you-that-a sjte inspection has
been carried out in your unit o:1....!b.‘.9..3..:,,2.915 ........... During inspection it was found that Yoy are in

violation of the West Bengal Ground Water Resources (Management;Control & Regulation) Act. Z’Uhid.\
Rules thereof 2006 and extracting ground water for industrial/comméreial purpose without any permission
from the Member Secretariat Office of the State Water Investigation [j’q'cctoiale. District Howrah.

Whereas. on and from the date of coming into force Act, on user shall sink well fitted with
clectrical/mechanical device for extracting or using ground water without oblaining a Permit issued by
District Level Ground Water Resources Development Authority under section 7 of the said Act,

Now therefore, given the contravention of the relevant provision of the said Act U/s IO(jj"the District Level
Ground Water Resources Development Authority, Howrah hereby-'dirécts\:_you-,to immediately: stop the
illegal extraction of ground water until you obtain Penmit from the concerned authority'and imposed penalty
of Rs. 5.000 / 487000 {Rup=cs Five Thousand / LenHhousand) only U/s 16(b)(1) / lg.u-rjﬁi'} 0! West Bengal
Ground Water Resources (Management. Control & Regulation) Act, 2005 & Rules 2006 there under for:
each wbe well for violation the Law in T.R. Form No. 7 in account head 07028080000227 in Treasury code:
HWB. The Action Taken Report should be submitted to the Office of the undersigned within 30 days from
the date of issuance of this notice positively. :

Please note that action executed in reference to this Notice will be verified by the Office of the undersigned
after 30 days and necessary measures may be taken as per extant Rules, in accordance with Law if
committing any further offence

Geologist -~ o T :

| g BT EHETE R

Merber Secretary, D.L.A. |
Howrah RO




Lovernment of West Bengal . - -
es Investigation & Develo
. ~ Office of the Geologist
(_rcrlwloglcul Sub-Division No-11D. Howrah
State Water Investigation Directorte
Old Collectorate Building, 2™ Floor
172, M. G. Road Howrah-711101
~ Phone No.- (033) 2638 1181
Email- geolswidhowrah@gmail.com

Water Resoure

pment Department

Memo No. 104

- . ¢ ,‘0 <
From The Geologist Dated, Howrah, the 6 .03 ‘202.'2
Geological Sub: Division No. 11D
SW.LD, Howrah
To Jolgwap Ruiatniis Pt Lid .

Jalon duduntousl uwytm,&ab_ﬂm-ﬁ 3

Subject: “Stop Functioning Notice” for illegal extraction of Ground Water for Industrial/
Commercial/ Other Uses.

With reference to the subject cited above, the undersigned would like to-inform you that a site inspection has
" been carried out in your unit 0111.5:9.3?‘”-3 During inspection it was found that ‘you are in
violation of the West Bengal Ground Water Resources (Management, Control & Regulation) Act, 2005 &
Rules thereof 2006 and extracting ground water for industrial/commercial purpose without any permission
from the Member Secretariat Office of the State Water Investigation Directorate, District Howrah.

Whereas, on and from the date of coming into force Act. on user shall sink well fitted with
electrical/mechanical device for extracting or using ground water without obtaining & Permit issued by -
District Level Ground Water Resources Development Authority under section 7 of the said Act..

Now therefore, given the contravention of the relevant provision of the-said Act Ués 10(j) the District Level
Groand Water Resources e ziopment Authonty. Howrah hereby directs you to immediai.y -.vp the
illegal extraction of ground water until you gbtain Permit from the concerned authority and-imposed penalty
of Rs. 5.000 / 10:600 (Rupees Five Thousand 7 TerrThousand) only Us 16(b)(i) / L6EbYITY of West Bengal
Ground Water Resources (Management. Control & Regulation) Act, 2005 & Rules 2006 there under for
each ube well for violation the Law in TR. Form'No: 7 in-account head 07028080000227 in Treasury code:
HWB. The Action Taken Report should be submitted to'the Office of the undersigned within 30 days from
the date of issuance of this notice positively.

Please note that action executed in reference to this Notice will be verified by the Office of the underszg.nc‘d.
afier 30 days and necessary measures may be taken as per extant Rules, in accordance with Law il
committing any further offence.

1ecessary action on the matter
Mokl s
Geologist ' s

s NS S RS R e
Mernbiet Secretary; DIL:A.
' Howrah:
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Government of West Beng
Water Resources Investigation & l)evulu;?x:cm Depart
. Otfice of the Geologist :
(rCuflu:\gicall Sub-Division No-110, Howrah'
State Water Investigation Directorate
Old Collectorate Building, 2" Floor
172. M. G. Road Howrah-711 101
Phone No.- (033) 2638 1181
Email- geolsthnwmh@gmail.com

ment

Memo No. A0
oNo. 08 Dated. Howrah, the [6.08. 2027

\'rom - The Geologist
Geological Sub- Division No. HD
S.W.1.D, Howrah '
To Rodha Sluehriean o LA
Inlom Aoyl tn"'h‘hlo "3

Subject: “Stop Functioning Notice” for illegal extraction of Ground Water for Industrial/
Commercial/ Other Uses.

With reference to the subject cited above. the undersigned would like to inform you that a site inspection has
“been carried out in your unit on ] fa 08,208 B During inspection it was found that you are in
violation of the West Bengal Ground Water Resources (Management. Control & Regulation) Act. 2005 &
Rules thereof 2006 and extracting ground water for tndustriaUcmumcrcial purpose without any permission
from the Member Qecretariat Office of the State Water fnvestigation Directorate, District Howrah. '

Whereas, on and from the date of coming iInto force Act, on usct shall ‘sink well fitted with
clectricalfmcchanical device for extracting or using ground water without obtaining 2 Permit issued vy
District Level Ground Water Resources Develupment Authority under section 7 of the said Act.

Now therefore, given the contravention of the relevant provision of the said Act U/s 104) the nstrict Level
Ground Water Resources Development Authority. {lowrah hereby directs you 0 immediately stOp the
illcgal extraction of ground watcr, ylril you obtain permit from the concerned authority and imposed penalty
of Rs. §,000 / 10:000° (Rup,,,.pwe'nmmd | Tenhotsand) only Uls 16(0)() / 1 6¢ry(1i) of West Bengal
Ground Water Resources (Management. Control & Regulation) Acl. 2005 & Rules 2006 there under for
cach tube well for violation the {aw in T.R. Form No. 7 in account head (7028080000227 in Treasury code:
HWB. The Action ‘Taken Report should be «ubmitied to the Office of the undersigned within 30 days from

the date of issuancc of this notice positively.

please note that action executed in reference 10 this Notice will be verified by the Office of the undersigne
after 30 days and necessary ‘measures may be taken as per extant Rules. in accordance with Law
committing any further offence
This is the primary. '
priority hasis. At

e

Geologist
.
H'JWTah I‘_ * . , A

¥ 38
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Government of West Béuga! : ' ' .
Water Resources Investigation & Development Department
Office 'of the Geologist
Geological Sub-Division No-Hb. Howrah
State Waler luvestigation Directorate
Old Collectorate Building. 2™ Floor
1/2. M. G. Road Howrah-711101 u
Phone No.- (033) 2638 1181
Email- geulswidhowruh@gmail.cum

Memo No. 209 Dated. Howrah, the 14,09. 2027

I rom . The Geologist
Geological Sub- Division No. 1D
S.W.1.D, Howrah

To . Hivk dean cheomieals Limma fed
Jolos Compler, (opbepto.

illegal extraction of Ground Water for Industrial/

Subject: *“Stop Functioning Notice” for
Commercial/ Other Uses.
at a site inspection has

with reference to the subject cited abgve, the undersigned would like-to inform you th
found that you are in

been carried out in your unit of..- 6.08.2023%..... Dunng inspection it was
4 Water Resources (Management. Control & Regulation) Act. 2005 &

violation of the West Bengal Giroun

Rules thereof 2000 and exiracting grou
from the Member Secretariat Office of the State Water Investigation Directorate,

Whereas. on and from the date of coming into force Act, on user shatl sink well fitred with
olectrical/mechanical device for extracting Or using ground wuter without obtaining o Permit issued by
District Level Ground Water Resources Development Authority under section 7 of the said Acs.

nd water for Lndustrialfcommcrcial purpose without any permission
District Howrah.

Now therefore. given the contravention of the relevant provision of the said Act Ufs 10() the District Level

Ground Water Resources Development Adthority. Howrah hereby directs you o immediately stop the

illegal extraction of ground water until you obtain Permit from the concerned _autlwrity and imposed penalty
cand) only U/s 16(0Xi) / 1660 of West Bengal

of Rs. 5.000/ 106600 (Rupees Five Thousand 7 Tgu:twusand
nt. Control & Regulation) ACt, 2005 & Rules 2006 there under for

Ground Water Resources (Management,
each tube well for violation the | aw in T.R. Form No. 7 in account head 7028080000227 in Treasury code:
HWB. The Action Taken Report should be submitied to the Office of the undersigned within 30 days from

the date of issuance of this notice positively.

Please niote that action executed in reference 10 this Notice will be verified by the Office of the undersigned
after 30 days and nccessary measures may be {aken as per extant Rules, in accordance with Law il

committing any further offence

Geologist

Wﬁ'ﬂgﬁhﬁﬁmm S I



M"’ Fov 2 (-—}w—o‘) rwirke2g ol Geologist X

Water Resources Imcalu_.llmn & Duclnpmuzl l)cpanmcn!
Office of the Geologist
Geological Sub-Division No-111), [lowrah
State Water Investigation Directorate
Old Collectorate Building, 2™ Floor
172, M. G. Road Howrah-711101 -
Phone No .- (033) 2638 1181 '
Email- geolswidhowrah/@gmail.com

Memo No. 210 N " Dated, Howrah, the 16.08.902 1%
From . The Geologist ‘.

Geological Sub- Division No. 11D

S.W.LD, Howrah
To 5. R Texwesh

Tk Cpamplent Guato N, - :

Subject: *“Stop Funetioning Notice” for illegal extraction of Ground Water for Industrial/
Commercial/ Other Uses.

With reference to theé subject cited abme the. uudcmgnud would like to inform you that & site inspection has
been carried out in your unit on........ 7.0 08. °¢13 . During inspection it was found that you are in
violation of the West Bengal (Jround Water Rc:oun.ea (Management, Control & Regulation) Act. 2005 &
Rules thercof 2006 and extracting ground water for industrial/commercial purpose. without any permission
from the Member Secretandt Office of the State Water Investzgalmn Directorate, District Howrah.

Whereas. on and from the date of coming into force Act. on user shall sink well fitted with
electrical/mechanical device for extracting or using ground water without obtaining a Permil issued by
District Level Ground Water Resources Development Authority under section 7 of the said Act.

Now therefore, given the contravention of the relevant provision of the said Act U/s 10(j) the District Level
Ground Water Resources Development Authority, Howrah hereby directs you to immediately stop the ©
illegal extraction of ground water until you obtain Permit from the concerned authority and imposed penalty
of Rs. 5.000 / L9660 (Rupees Five Thousand / Wd)oﬂy Ufs 16(b)(i)7 Lo(T) of West Bengal
Ground Water Resources (Management. Control & Regulation) Act. 2005 & Rules 2006 there under for
each wbe well for violation the Law in T.R. Form No. 7 in account head 07028080000227 in Treasury cede:
1IWB. The Action Taken Report should be submitted to the Office of the undersigned within 30 days from
the date of issuance of this notiee positively, ' A s o Vi

Picase note that action executed in reference to this Notice will be ve_riﬁc_d'b); the Office of the undersigned
after 30 days and necessary measufes may be taken as per-extant Rules. in accordanee with Law if

[}

committing any furthei ofience

This is
priority basis.

e
it J‘ iy Ilg ol
i

b “ l,.,y




. violation of the West Bengal Ground Water Resources (I\fianagélncnl, Control &

"Now
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nment of 'V

est Bengal
Water Resources Investiy o

Stigation & Development Department
; ~ Office of the Geologist
Geological Sub-Division No-11D, Howrah
State Water Investigation Directorate
Old Collectorate Building, 2™ Floor )
12, M. G. Road Howrah-711101 0%
Phone No.- (033) 2638 1181 : o .

Fmail- geolswidhowrah@gmail.com

Memo No. 211 " Dated; Howrah, the 14,09,202 3 *
From ¢ The Geologist '

Geological Sub-Division Mo. [ID
S.W.LD, Howrah

To : CUJ\-( / WMM

Jalog Ca'v-\rl'—l} MMl'b

Subject:. *Stop Functioning Notice” for illegal extraction of Ground Water for Industrial/
Commercial/ Other Uses. :

With reference to the subject cited above. the undersigned would-like to inform you that a site inspection has

been carried out in your unit on. tb.08.222% . During inspection it wds found that you are in
Regulation) Act. 2005 &
Rules thereof 2006 and ‘éxtracting ground water for industrial/commercial purpose without any permission
from the Member Secretariat Office of the State Water Investigation Directorate, District Howrah. ]

Whereas. on and from the date of coming into force Act. on ‘user shall sink “well fitred with
electrical/mechanical device for extracting or using ground water without obtaining a Permit issued by

District Level Ground Water Resources Development Authority under scetion 7 of the said Act.

therefore, given the contravention ol the relevant provision of the said Act U/s 10(j) the District Level
Ground Water Resources Development Authority. Howrah hereby dirccts you to immediately stop the
illegal extraction of ground water until you obtain Permit from the concerned authority and imposed penalty
of Rs. 5,000 / 10800 (Rupees Five Thousand / Tgn-Fhousand) only U/s 16(b)(i) / 6t of West Bengal
Ground Water Resources (Management, Control & Regulation) Act, 2005. & Rules 2006 there under for
each tube well for violation the Law in T.R. Form No. 7 in aceount head 07028080000227 in Treasury code:
HIWB. The Action Taken Report should be submitted to the Office of the uﬁcl__élrsigtncd within 30 davs from

the date of issuance of this notice positively. .

ke !

Please note that action executed in reference to this Notice wil) be verified by the Office of the undersigned
afier 30 days and necessary measures may be taken as per

| T | .

committing any further offence g

extant Rules, in accordance with Law il

ole- i
Merber §edfoumry DLA.
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' jovernment of West Benga
Watcr. Resources Investigation & Development Department
Ofiee of the Geologist i b
Geological Sub-Division No 11D, Howrah
State Water Investigation Directorate o
Old Collectorate Building. 2" Floor
172, M. . Road Howrah-711101
Phone No.- (033) 2638 | 181
Fmail- geolswidhowrah@gmail com
Memo No, U Dated, Howrah, the ,6' 08 - o3

From © The Geologist
Geological Sub- Division Np. 11D
S.W.LD, Howrah

Flaxtene 4w At nies
Jolow Oamplam , bkt WO~ 3

o

Subject: “Stop Functioning Notice” for illegal extraction of G;ro und Water for Indastrial/

Commercial/ Other Uses. > 2hie :

With reference 1o the subirct cited above. the undersigned would like to inform you that a's!tefinspeglion ha'xs

6.08.20%3 ... During inspection it was found tnaf you arc in

violation of the West Bengal Ground Water Resources (Management, Control & Regulation) Act, ZUOSl &5
industrial/commercial purpose without any permissioa

Rules thereof 2006 and extracting ground water for
from the Member Secretariat Office of the State Water Investigation Directorate, District Howrah.

been carried out in your unit on....kL

Whereas, on and from the date of coming into force Act, on uscr shall sink well fitted with
r without obtaining a Permit issued by

ice for extracting or using ground wate
pment Authority under scction 7 of the said AcL.

oniravention of the relevant provision of the said Act U/s 10(j) the District LeveP

Ground Water Resources Development Authority, Howrah hereby directs you to immediately stop the
ntil you obtain Permit from the concerned authority and impused penalty
I'housand / Ten Thewsand) only Ul 16(b)(P) /- 16(biei) of West Bengal |
Control ‘& Regulation) Act, 2005 & Rules 2006 there under for
0.7 inaccount head 070280800{)02-_27';]11 Treasary code:
d to the Office of the undersigned within 20 Zays from

clectrical/mechanical dev
District Level Ground Water Resources Develo

Now therefore, given the ¢

illegal extraction of ground water u
of Rs. 5,000 / 10,0667 (Rupecs Five
Ground Water Resowrces (Management,
each wbe well for violation the Law in T.R. Form N

HWB. The Action Tak:n-Report should be submitte

the date of issuance of this notice positively.
ference to this Notice will be verified by the Office of the undersigned
may ‘be taken as per extant Rules, in accordince with Law il

Please note that action executed in re
after 30 days and necessary measures
committing any further offence
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; overnment of West Tenga
Water Resourees Investigation & Development Department
Office of the Geologist '

Geological Sub-Division No-111), Howrah '

State Water [nvestigation Dircetorate

Old Collectorate Building, 2" Floor
112, M. Gi. Road Howrah-711101 g

Phone No.- (033) 2638 1181
Email- geolswidhowrah@gmail com

Memo No. A Dated, Howrah, the [, 08.2027
From © The Geologist ' :
Geological Sub- Division No, 11D
S.W.L.D, Howrah

lo : mein?’u dnduntrian
| ko domplen, JabwNo. -5

Subject: “Stop Functioning Notice” for illégal extraction of Ground Water for Industriul/
Commercial/ Other Uses.

With reference 1o the subject cited above. the undersigned would like to inform you that a site inspection hdw
been carried out in your unit on..... [6.:08.202%...... During inspection it was found that you are n
* violation of the West Bengal Ground Water Resources (Management, Control & Regulation) Act, 20_05’ &
Rules thereof 2006 and extracting ground water for industrial/commercial purpose without any permussion

from the Member Secretariat Office of the State Water Investigation Directorate, District Howrah.

Whereas. on and from the date of coming into force Act, on user shall sink well lined with
clectricalimechanical device for extracting or using ground water without obtaining a Permit issued by
District Level Ground Water Resources Development Authority under section 7 of the said Act.

Now therefore, given the coniravention of the relevant provision of the said Act U/s 10()) the District Level
Ground Water Resources ‘Development Authority. Howrah hereby directs ')'ou' to immediately stop the
iliegal extraction of ground water until you obtain Permit from the concerned authority and imposed penalty
of Rs. 5.000 / 10800 (Rupees Five Thousand / Ten That8and) only U’s 16(b)(i) / 16(bx(Ti) of West Bengal
(iround Water Resourres (Management, Control & Regulation) Act, 2005 & Rules 2006 there under for
cach tube well for violation the Law in T.R. Form No. 7 in account head 07028080000227 in Treasury code:
[IWB. The Action Taken Report should be submitted to the Office of the undersigned within 30 days trom
the date of issuance of this notice positively.

Please note that action executed in reference 10 this Notice will be.verified by the Office of the undersigned
after 30 days and necessary measures may be taken as per extant Rules, in accordance with Law il
committing any further offence ?

This is the gﬁmaﬂ[.ﬂyﬂ‘ﬂu from the undersigned office for your necessary action on the matter on -

priority basis. i
RWU‘,I - ‘fuu.l}y{hﬂm( Y w s ..“,;’825'
 usvbus 2 . Geologist . s
N o birawall y coedn .. e e
< oS \?q'} : MemberiSecretary, D.L.A, © -0 - 8
B , - B A o0 &
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tstigation & Development Department

) Olfice of the Geologist "
Geological Sub-Division No-11), Howtah

State Water Investigation Directorate

Old Collectorate Building, 2™ Floor o~

172, M. G. Road Howrah-711101
| Phone No - (033) 2638 1181
Email- geolswidhowrah@gmail.com

Water Re

Memo No. 214

trom © The Geologist
Geological Sub- Division No. 11D
S.W.LD. Howrah

% . Mowps & Tuips (¢ Lid,

Dated, Howrah, the 6. 08 2027

Subject: “Stop Functioning Notice” for illegal extraction of Ground Water for Industrial/

- Commercial/ Other Uses.

With reference to the subject cited above, the undersigned would like to inform you that a site inspection has
been carried out in your unit on....&..08.292% .. During inspection it was found that you i in
violation of the West Bengal Ground Water Resources (Management, Control & Regulation) Act. 2005 &
Rules thereof 2006 and extracting ground water for industrial/commercial purpose without any permission
from the Member Secrctariat Office of the State Water Investigation Directorate, District Howrah.

Whereas. on and [rom the date of coming into force Act, on user shall sink well fitted with
electrical/mechanical device for extracting or using ground water without obtaining a Peomit issued by
District Level Ground Water Resources Development Authority under section 7 of the said Act. . &

Now therefore, given the contravention of the relevant provision of the said Act U/s.10(j) the District Level
Ground Water Resources’ Development Authcrity, Howrah hereby directs you to immdi~ iy stop the
illcgal extraction of ground water until you obtain Permit from the concerned authority and imposed penalty
of Rs. 5.000/ IW(Rupccs Five Thousand / Tea-Fhousand) only U/s 16(b)(i) / L66b7(T) of West Bengal

" Ground Water Resources (Management, Control & Regulation) Act, 2005 & Rules 2006 there under for

each tube well for violation the Law in T.R. Form No. 7 in account head 07028080000227 in Treasury code:
HWB. The Action Taken Report should be submitied to the Office of the undersigned within 30 days from
the date of issuance of this notice positively. '

Please note that action executed in reference to this Notice will be verified by the Office of the undersigned
after 30 days and nccessary measures may be taken as per extant Rules, in accordance with Law if

committing any further oftence

L gy

; Member Secretary, D.L.A.
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Government of West Bengal

. Jﬂ & ' Water Reso
.Q[x -&U N urces Investigation & Development Department

' R Office of the Geologi
gist
LO‘ 6\\ Geological Sub-Division No-11D, Howrah
}S\ . State Water Investigation Directorate
‘\%\ Old Collectorate Building, 2" Floor
172, M. G, Road Howrah-711101

I.’honc No.- (033) 2638 1181
Email- geolswidhowrah@gmail.com

@ ¥ Memo No.
?‘\ 0.217 OF Dated, Howrah, the: 28/08/20722
: o FICE OF THE DIRECTOR ’
To Fﬂate Water Investigation Directorate
The Dimtor‘ S.W.I'D_ &N iRt e
Nirman Bhavan, D.E. NO----QIF{‘.':’....... -
Kolkata — 700091 Dabeiian ¥ 08 AR

Subjeet: Report in connection with the O.A. 75/2023/ EZ (NGT),
Ankur Sharma Vs the State of West Bengal and Ors.

Ref.: Your Memo. No. 1 121/NGT/Howrah dated18/07/2023 received via mail dated 19/07/2023
Sir '

In continuation of the previous detter vide Memo No. 187, dated 25/07/2023 of the

th the 0.A.75/2023/EZ (NGT), Ankur Sharma Vs The State of

West Bengal and Ors, another inspection and raid was conducted on 16/08/2023 in the Jr'an

Howrah. The report of the said is attached herewith for your

undersigned and in connection Wi

industrial Complex, Domjur,
information and kind perusal.

Thanking you.

Yours Faithfully,
. Wob[ﬁ’?

Geologist
Geological Sub Divison No IID
S.W.1.D, Howrah

Memo No: 217/1(2) . Diited, Howrali, the 28/08/2023.

Copy forwarded for information and necessary action to:
1. The Supcrintcnding Geologist, Geological Circle, S ‘W.LD.,, Bikash Bhavan, Kolkata—91

2. The Senior Geologist, Geological Division No. 11, $.W.1.D., Burdwan
@/zﬂﬁ (o8] 28
Geologist &

Geological Sub Divison No 11D
S.W.LD, Howrah
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ANNEXURE - 32

NOTE SHEET

The reports regarding revisit, raid and Dengue awareness in and -

around Domjur blocks for Howrah district is hereby placed.

perusal please.

el

Geologist, Geological Sub Div No. 1I/D
S.W.LD., Howrah
&
Member Secretary, DLA, Howrah.

\ Put up to Additional District Magistrate (Dev) for information and i




Raid & Revisk Report for the second week of August (As on 1_6-03-2023, L
Whether SWID ather
of Oficial Dateof  IName of industry / 4 Locality / Lane / permit s Groundwater ;::.“m
visit Commercial Unit Addcen Landmark r related issue
obtalned
\
Bricks Manufacturing S industrie #alan Industrial llegal borin a Notice served
Cowpeny Complex, Gate No. - No Wlegalboring |, er
3, Domjue, Howrah
alan Industrial Salen Industetal
EFC Logistic India Pvt. Ltd.  |Comolex, Gate No, [*212 Indus No llegal boring Notice served
: \Complex
3, Donjur, Howrah
Jalan Industrial
@ [SundrexOil Company Ltd. |Complex, Gate No. ’c":“ T‘d"‘"i" No egal boring Notice served
Surajit Mondal . & 3, Domjur, Howrah i
(Geologist, SWiD) -g Jalan industrial Jelan tncustrtal
- Usha Galvanizing “Complex, Gate No. Com iuus No lllegal boring Notice served
3, Domjur, Howrah P i
Dolswap Business Pvt. Jalan industrial Jalan Industrial
Ld Complex, Gate No. e No lllegal boring Notice served
. 3, Domjur, Howrah
Jalan dndustrial
i Jalan Industrial c
Radha Electricals Pvt. Ltd. Gomplex, Gate No. Complex No lliegal boring Notice served
3, Domjur, Howrah

%dﬁ

Signature of field official with designation
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Remarks

Rald & Revlsit Report for the second week of August (As on 16.08.2023) et
Whether SWID Groundwater Any other
ame of Ofcial Dafe of  IName of Industry / Address Locality / Lane / permit is related issue  |observation
visit Commercial Unit Landmark obtained i
Jalan industriat . ice served
Hindcon Chemicals Ltd. Complex, Gate No. e No Megat boring o
3, Domjur, Howrah i
Jalan tndustrial = od
. SR Texwash gompie::‘Gate-No. Jalan Industrlal lllegal boring | Notice
3, Domjar, Howrah e
i Jalan ncustrial ;
9 @' |Flextone Industries Complex, Gate No. i No lllegal boring Notice servd. |
Surajit Mondal =t h 3, Domjur, Howrah SR
(Geologist, SWID) %: Jalan Industrial | .
i ~ " |Sunil Aggerwal Complex, Gate No, | 22" Industrial No lllegal boring Notice served
3, Domjur, Howrah Cormpiex
- Jalan industrial —— i - i
n Laxmisri Industries Complex, Gate No. Cao::plz xus " No lllegal boring Notice served
3, Domjur, Howrah
o 7 _ Jalan Industrial R
. Hoops & Trips (P) Ltd. 'g?zop:;;f:rwh:;‘ Coinpli No lllegal boring Notice served

Signature of field official with designation




Government of West Bengal
Water Resources Investigation & Development Department
Office of the Geologist
Geological Sub-Division No-11D, Howrah
State Water Investigation Directorate
Old Collectorate Building, 2" Floor
172,M. G. Road Howrah-711101

Phone No - (033) 2638 1181

Email- geglswidhowrah@gmail com

Memo No. 185§ Dated, Howrah, the: 19/07/2023

To )
The General Manager
D.1.C, Howrah

Subject: Report in connection with the O.A, 752023/ EZ (NGT),
Ankur Sharma Vs the State of West Bengal and Ors.

Ref: Memo. No. 1121/NGT/Howrah dated 18/07/2023 of Director, SWID
received via mail dated 19/07/2023

Sir,
With reference to the above noted subject, in comection with the O.A. ?5{2023=’EZ. Ankur
Sharma Vs The State of West Bengal and Ors. Kindly provide us a list of Industries situated at the

following:
I Jalan industrial Complex (Jangalpur, Post Office — Begri under Domjur Police Station
PIN - 711302)
" 2. Sankrail Industrial park (Village & post office Dhulagori under Sankrail Police Station
PIN - 711302)

3. Poly Park (Village & post office Dhulagori under Sankrail Police Station, PIN - 711302)

In this connection, you are requested to submit the report by tomorrow (20.07 2023), to this
end for taking necessary action from this end before filling the Affidavit before Hon'ble National

Green Tribunal.
This may be treated as most urgent.
Thanking you

Yours Faithfully,

190323
Geologist l9f°~”

Geological Sub Divison No 11D
S W.1.D, Howrah

Memo No: 185/1(3) Dated, Howrah, the 19/07/2023
Copy forwarded for information and necessary action to:

. The Director, S.W.1.D, Nirman Bhavan, Kolkata - 9|

2. The Superintending Geologist, Geological Circle, S W 1D, Bikash Bh

. ; , o, g avan, Kolkata -
3. The Senior Geologist, Geological Division No. 11, S W 1 D . Burdwan R =

- 2
Geologist & 1‘}}03/

Geological Sub Divison No 1D
S WD, Howrah



ANNEXURE - ¥IT '

Government ol West Bengul
Water Resourees Investigation & I)uvuluﬁmcnl Department
OfMiee ol the Geologist
Gieologienl Sub-Division No-11D. Howrah
Ntate Water Investigation Direetorate
OFd Colleetorate Building, 2" Iloor
172, M., G, Roud Howrah-711101

Ihone No,- (033) 2638 1181

Imail- geolswidhowrah@gmail.com

Dated, Howrah, the: 24/07/2023

Memo No, 186

o
Environmental Engineer,
Pollution Control Board,

Howmh
Subjeet: Report in connection with the O.A. 75/2023 FZ (NGT),
Ankur Sharma Vs the State of West Bengal and Ors.
Ref.: Memo. No. 1121/NGT/Howrah dated18/07/2023 of Director, SWID
received via mail dated 19/07/2023
Sir’/Madam,
onnection with the O.A.75/2023/EZ. Ankur

With reference to the above noled subject. in ¢

Sharma Vs The Stare of West Bengal and Ors. Kindly provide us a list of Industries situated at the

following:
Begri under Domjur Police Station.

1. Jalan industrial Complex (Jangalpur, Post Office -

PIN - 711302)
2. Sankrail Industrial park (Village & post office Dhulagori under Sankrail Police Station.
PIN - 711302)
Dhulagori under Sankrail Police Station. PIN - 711302)

3. Poly Park (Village & post olTice
ou are requested to submit the report to the undersigned for taking

In this connection. y
lling the Affidavit before Hon'ble National Green Tribunal.

necessan action from this end before fi
This may be treated as most urgent.
Thanking you.

Yours Faithfully,

(fFologist ' 26[!0?12;)

Geological Sub Divison No 1ID
S.W.L.D, Howrah

Memo No: 186/1(3) Dated, Howrah, the 24/07/2023

Copy forwarded for information and necessary aetion to:
I. The Director. S.W.LD.. Nirman Bhavan, Kolkata = 9|
The Superintending Geologist, Geologienl Cirele, § AW.LD., Bikash Bhavan, Kplkata - 91

2
3. The Scnior Geologist, Geological Division No. L SAWCED,, Burdwan
D5y [ oF }y

i . Cicologist &
Geological Sub Divison No 11D
S.W.1.D, Howrah



ANNEXURF -¥108

Gov
WATER RESOURCES INVESTIA NI 1 ST BENGAL

VESTIGATION AND DEVELOPMENT DEPARTMENT
OFFICE OF THE DIRECTOR

:;‘;!ﬂfﬂ\':lnsn INVESTIGATION DIRECTORATE
KOLKATA HAVAN (3% FLOOR) , BIDHAN NAGAR
*700091, E-mail: directorswid@gmail.com

No.1180/ NGT.
T Dated. Kolkata, the, 25.07.2023

To,

The District Magistrate & Collector

Howrah, ‘

3rd I_’Iopr. New Collectorate Building,

6, Rishi Bankim Chandra Road,

Post + PS + District — Howrah, Pin - 711 101.

Sub: Nomination of Officer’s name in connection with the O.A. 75/2023/
EZ (NGT), Ankur Sharma Vs the State of West Bengal and Ors

Ref: Order dated 12.07.2023 passed by Hon’ble NGT w.r.t. O.A. 75/2023/
EZ (NGT) Ankur Sharma Vs the State of West Bengal and Ors
Communicated through Mail dated 13.07.2023 of Sri. Sudip Kumar
Dutta, Advocate for State Respondents

Madam,

With reference to the above order 12.07.2023 passed by Hon’ble NGT w.r.t. O.A. 75/2023/
EZ (NGT)- Ankur Sharma Vs the State of West Bengal and Ors for the constituted committee,
the State Water Investigation Directorate (SWID), hereby nominate Shri. Sajal Kr. Das,
Executive Engineer (Al), Data Processing Cell & Retrieval Wing, attached to the office of the
Director, SWID, (M No.- +919433911518 — and email id: dpeellswid2023 @ gmail.com) to
represent State Water Investigation Directorate.

This is for your information and necessary action please.

DIRECTOR Y’f;f'la

STATE WATER/INVESTIGATION DIRECTORATE
No.1180/1(1)/ NGT/Howrah Dated, Kolkata, the, 25.07.2023
Copy for information and necessary action to:

1. Shri. Sajal Kr. Das, Executive Engineer (Al), Data Processing Cell & Retrieval Wing,

attached to the office of the Director, SWID, Nirman Bhaban, 3" Floor, Salt Lake,
Bidhannagar, Kolkata-700091.

DIRECTOR
STATE WATER INVESTIGATION DIRECTORATE



ANNEXURE -IX 109

Annexure-1X

=

Trend Analysis of Average
Depth o Ground Water Level in metre below ground level

Pre a
nd Post Monsson Depth To Water Level of Domjur Block, Howrah
3 Year
2010
S 2012 2014 2016 2018 2020 2022 2024
X 0.00
£ Deptht
[ = ®m PreMonsoonDep o
— 3.00 Groundwater Level (in
"
23 ,
> b.0O
g — *  Post Moansoon Depthvto
g "g y=0042x 7387 Groundyvater Level (in
@ g 9.00 + L J m)
bl — & o 4
o oo
® 12.00 L J o . * * * o Linear (Pre Monsoon
= | | = | | = .__———. Depth to Groundw ater
o [ § [ | | Leve (inm])
= 15.00 L]
= y= 0.055x4125.1 Uinear (Post Montoon
5 18.00 Depth to Groundw ates
Level (inm})
Average Depth to Ground Water Level (in metre below ground level
Average Pre Average Post. Average Pre Average Post. Average Pre Average Average Average Average Pre Average Post Average Average
Block Monsoon Monsoon Monsoon Monsoon 2013 Monsoon Post. Pre Post Monsoon Monsoon Pre Post.
2012 2012 2013 2014 Monsoon Monsoon Monsoon 2016 2016 Monsoon Monsoon
2014 2015 2015 2017 2017
Domjur 13.97 11.66 13.35 ’ 9.42 12.11 8.82 14.28 12.03 14.42 12.00 13.36 9.82
[ Average Average Avera
Average Pre | Average Post A 3 verage
’V Average Pre AV;HSE P:St Mur:oon s ngs s Pre Average Post Average Pre Average Post ::;:i::r:e Post Pre
Block Mog::on g;:‘;o 1% ' 2016 Monsoon Monsoon 2020 Monsoon 2021 Monsoon 2021 2022 - Monscon Monsoon
2 I 2020 2022 2023
13.01 11.36 13.74 | 11.44 13.26 9.85 13.65 9.74 12.2 12.07 13.17
Domjur I
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Pre and Post Monsson Depth To Water Level of Sankrail Block, Howrah

Annexure-|X

2010 Year
2012 2014 2016 2018 2020 2022 2024
'g 0.00 .
g ®  PreMonsoon Depth
a to Groundwater
2 3.00 Level (inm)
o
g e Post Monsoon
£ 6.00 - Depth to
= o WO W l d
£ - ¥ y=-0.054x+117.7 SR SR
s g ¢ (mm)
E @ 9.00 S = 4‘ * _; — — —— ll:;ne;:wwMomam
e epth to
S ;—_L_L_“_f//).—F_‘—'. Groundwater Level
= 12.00 {imm})
3 . o L ——— Linear (Post
2 y=-0170x+ 353.8 HMonsoon Depth to
= 15.00 Groundwater Level
- P
o : {imn})
[
o
Average Depth to Ground Water Level (in metre below ground level)
Average Pre Average Average Pre Average Average Average Average Average Average Average Average Average
Block Monsoon Post. Monsoon Post Post. Pre Post Pre Post. Pre Post
2012 Monsoon 2013 Monsoon | Monsoon | Monsoon | Monsoon Monsoon Monsoon Monsoon Monsoon | Monsoon
2012 2013 2014 2014 2015 2015 2016 2016 2017 2017
Sankrail 11.32 999 10.77 8.76 1037 6.33 NA. 10.62 14.22 12.14 881 7.62
Average A A A A
Average Pre | Average Post | Average Pre | Average Post | Average Pre Pos‘g "’::g" ":;:f" “';::g"-' ‘:::tge “V:: :Be
Mons M
Block Monsoon Monsoon Mensaon i onsoon | mMonsoon | Monsoon | Monsoon Monsoon | Monsoon | Monsoon
2018 2018 s i i 2020 2021 2021 2022 2022 2023
8.98 8.32 NA 843 8.95 8.07 9.49 NA NA 9.42 10.40
Sankrail

N A- Not Available
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